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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
APPEAL NO. 641 /2025

-

Shamshir Abdul Wahab Khan ... Appellant
v/s.

The State Environment Impact Assessment Authority,
Maharashtra & Ors. ...Respondents

REPLY AFFIDAVIT BY RESPONDENT NO. 1,
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA)

[, Dattatray Suryakant Bhalerao, working as Scientist I & Deputy Secretary,
Environment and Climate Change Department, Government of Maharashtra do

hereby state on solemn affirmation as under -

I am well conversant with the facts of the present case and I am competent to swear

this Affidavit based upon the records available with this office.
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. It is submitted that at the very outset this respondent denies each averment
made in the present appeal which is contrary to and inconsistent with the averments
made and the facts stated in the present reply. It is submitted that nothing stated in
the appeal may be deemed to have been admitted by this respondent unless and until
the same has been admitted by the respondent.

2. The Present Appeal seeks to challenge the Environment Clearance (“EC”)
dated 16.12.2025 granted by SEIAA for undertaking sand mining at Dhanori Sand
Ghat over and extent of 4.5 Hectares at Wainganga river bed adjoining Gut Nos.
181/1, 180/2, 181, 579, 182, 183, village Dhanori, Tahsil Pauni, District Bhandara,
Maharashtra.

3, The present Appellant has filed around 40 appeals along with other two
individuals challenging a total of 85 Environment Clearances granted to 112 number
of sand ghats in the district Bhandara. The present Appellant has filed Appeal Nos.
641, 647, 649, 650, 652, 653, 655, 660, 661, 664, 665, 668, 669, 671, 672, 673, 674,
675, 679, 683, 689, 692, 693, 694, 695, 696, 697, 698, 699, 705, 709, 714, 716, 717,

718, 722, 723, 724, 725, 726 of the year 2(125 I reserve the right to file a reply to




949

each individual appeal if required to do so and I even undertake to produce all
records of each important document on behalf of the Environment and Climate
Department, Govt of Maharashtra.

4.  The Appellant herein is indirectly challenging the procedure adopted for
preparation and finalisation of the District Survey Report, by challenging the
impugned Environmental Clearance. What cannot be done directly cannot be done
indirectly, as sought to be done by the Appellant. As per the procedure, the draft
DSR was put in public domain for a period of 30 days inviting public objections and

suggestions by putting it on the https://bhandara.gov.in/notice/draft-district-survey-

report-note-and-certificate-of-bhandara-district/ . Further newspaper advertisement

was also caused to be published in newspapers having wide circulation on 15th
October, 2025. If the Appellant claims himself to be a journalist, then it is surprising
to know that he was not aware about the publication of the draft DSR inviting public
objections and suggestions. In the entire appeal, there is no whisper about the

Appellant submitting his objections or suggestions to the draft DSR. Without doing
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so, the Appellant is challenging the EC and therefore this raises strong suspicions
about the credentials of the Appellant.

5. The Hon’ble Tribunal therefore has rightly observed in order dated 05-
01-2026 that the main challenge in the present Appeals appears to be, to the
DSR on the grounds of alleged improper Replenishment Study. The Hon’ble
Tribunal has also rightly observed that the Appellant has not challenged the
DSR at the appropriate stage when the same was put in public domain inviting
objections and suggestions. Also, the Appellant is silent on whether he has
raised any issue/objection to the DSR and the same was not taken into
consideration. On this ground itself the appeal is liable to be rejected.

6. The Appellant obtained interim stay on the operation of the impugned EC vide
Order dated 05.02.2026, has indirectly allowed illegal sand mining to fester in the
district of Bhandara causing more harm to the environment and huge losses to the
State Exchequer. The Appellant is no way interested in conservation of environment,

rather he is directly responsible in proliferation of illegal sand mining and
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profiteering therefrom. Possibility of surrogate litigation in the present case and a
larger conspiracy supporting illegal mining also cannot be ruled out.

Z. The Hon’ble Supreme Court of India in the case of Uttar Pradesh & Ors. v
Uday Education and Welfare Trust and Anr., dated 21.10.2022, 2022 SCC OnLine
SC 1469 has heavily come down upon such dilatory practices adopted by litigants

approaching this Hon’ble Tribunal and has made categorical observations:

“98. Shri Dhruv Mehta, learned Senior Counsel has rightly relied on the judgment
of this Court in the case of Ankita Sinha and Others (supra) to submit that the
learned NGT is empowered to take suo motu cognizance. This Court has held that,
taking into consideration the nature of functions of the learned NGT, it cannot be
equated with other Tribunals and in environmental matters, it will also have a power
to take suo motu cognjzance. However, when the credentials and bonafides of a
litigant approaching the learned NGT are seriously raised, the same cannot be

ignored.

99. We find that before a litigant is permitted to knock the doors of justice and

seek orders which have far reaching effects of affecting the employment of
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thousands of persons, stopping investment in the State, prejudicing the interests
of the farmers; the credentials and bonafides of the applicants must be tested. In
the present case, there is scope to infer that the litigation could be at the behest of
the existing WBIs who wanted to avoid competition and continue to get raw material
at a cheaper rate. There is also scope to infer that it could be at the behést of the
WBIs in the adjoining Yamuna Nagar district of Haryana where lakhs of tons of
timber is exported from the State of Uttar Pradesh. There is scope to infer that it
could be in the interest of middlemen who are engaged in exporting timber Jfrom
Uttar Pradesh to Haryana. We would, therefore, only request the learned NGT
that, when credentials and bonafides of such litigants are seriously raised and
when entertaining the grievance of such litigants, which is likely to adversely

affect the rights of many, it should ensure the bonafides and credentials of such

 litigants.”

Copy of the said judgment is annexed as ANNEXURE-1.
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8. By placing reliance upon the above judgment of the Hon’ble Supreme Court,
Appellant needs to be directed to deposit Rs. 1,00,000/- per Appeal which he has
filed to show his bonafides.

9. The Appellant has prayed to squash and set aside the impugned EC dated
16.12.2025 on the following grounds:

a. EC is granted on a defective Replenishment Study which renders the District
Survey Report (“DSR”) defective.

b.  No Mining Plan has been submitted in the Proposal for grant of EC.

¢.  No Pre-Feasibility Report is submitted in the Proposal for EC.

d.  No recommendation of the Sub-Divisional Committee for proposing the said
sand ghat for EC.

e Non-application of mind by the authorities while appraising the Proposal for

EC.
The above grounds are answered as below -

EC is granted on a defective Replenishment Study which renders the District

Survey Report (“DSR”) defective.
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10. During the course of appraisal and deliberations, the District Administration,
through the District Collector and the District Mining Officer, made a detailed
presentation before the SEAC and furnished comprehensive information,
documentary records, confirmations, and written undertakings, on the basis of which
the SEAC examined and appraised the proposals. Copy of the presentationl made by
the District Administration is annexed as ANNEXURE-2.

11.  That the District Collector and the District Mining Officer specifically
provided iconﬁrmations and undertakings to the SEAC that the District Survey
Report (DSR), Replenishment Study, identification and finalization of sand ghats,
and the associated technical assessments had been prepared strictly in accordance
with the Sustainable Sand Mining Management Guidelines, 2016, the Enforcement
and Monitoring Guidelines for Sand Mining, 2020, and the State Sand Mining
~ Policy, 2025, and that the data, calculations, and conclusions contained therein are
true, correct, complete, and based on scientific and field-based assessments. Copy
of the undertakings by the District Collector and the District Mining Officer are

annexed as ANNEXURE-3.

de
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12. That the SEAC, on the basis of the aforesaid presentation, information,
confirmations, and undertakings furnished by the District Administration,
meticulously examined the methodology of surveys, replenishment calculations,
comparative data of previous years, demand—supply assessment, identification and
finalization of sand ghats, GSDA recommendations on mineable depth, and approval
of Mining Plan by the Directorate of Geology and Mining, Nagpur, and thereafter
recorded its observations and recommendations.

13.  The District Administration also presented the period and dates of surveys,
georeferenced photographic evidence, rainfall data, and other supporting technical
documentation, to ascertain the accuracy, credibility, and scientific validity of the
Replenishment Study before arriving at its conclusions.

14, That the SEAC was also presented with comparative analysis of the data
pertaining to previous years, including the stretch monitored with respect to Length
x Breadth (L x B in meters) and the Ground Level (GL) monitored during pre-
monsoon and post-monsoon periods for a minimum continuous period of three (3)

years, in order to assess sediment deposition trends, validate replenishment rates,




956

and ensure scientific reliability and regulatory compliance of the Replenishment
Study.

15.  During the appraisal and deliberations, the District Collector and the District
Mining Officer specifically provided confirmations and undertakings to the SEAC
that the District Survey Report (DSR) are strictly in conformity with the Sustainable
Sand Mining Management Guidelines, 2016, the Enforcement and Monitoring
Guidelines for Sand Mining, 2020, and the State Sand Mining Policy, 2025.

16.  That the SEAC, was given detailed presentation by the District Mining Officer
on the District Survey Report (DSR) and allied proposals, the demand-supply
dynamics of sand within the district, including the overall requirement of sand for
the district, as well as the specific demand received for Government and public
infrastructure projects, the identification, delineation, and finalization of sand ghats,
including an assessment of the number of sand ghats proposed in previous years vis-
a-vis those proposed in the current year, together with their individual dimensions,
namely length, width, and depth, total mineable quantity, and annual production

capacity.
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17. It is therefore submitted that SEAC has duly considered the DSR, more
specifically the Replenishment Study in the DSR. The argument that a defective
Replenishment Study would render the DSR defective has no basis in this Appeal as
the present Appeal challenges the procedure for grant of EC. A DSR cannot be
challenged by way of challenging the EC. The Appellant could have raised these
objections when the draft DSR was put in public domain for public scrutiny. The
Appellant has chosen to not challenge the DSR and the present DSR has attained
finality.

18. SEAC has also gone through the DSR which contains sand ghat study
along with the river replenishment study chapter. It has specifically observed

the following -

Replenishment study is carried out and continued by physical survey of field by
conventional method fixing bench mark with elevation status grid of 25 m x 25 m,
area slope method and theoretical method. Sand ghats are located on the
Wainganga, Sur, Chulbandh, Bawanthali rivers. Replenishment rate for

Wainganga River is 100%, Sur River is 58%, Chulbandh River is 62% Bawanthali
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River is 100%, It is also to take a note that this may vary and depends on rainfall

and geographical & geological conditions.

No Mining Plan has been submitted in the Proposal for grant of EC.

19. The Mining Plan was duly presented, deliberated upon, and discussed in detail
at the time of appraisal and presentation before the State Expert Appraisal
Committee (SEAC), and that the formal approval of the Mining Plan was also
obtained from the competent authority, namely the Directorate of Geology and
Mining (DGM), Nagpur, prior to consideration and recommendation of the proposal.

Copy of the Mining Plan for the present Sand Ghat is annexed as ANNEXURE-4.

No Pre-Feasibility Report is submitted in the Proposal for EC.

20.  Itis submitted that the Appellant has alleged that the Pre-Feasibility report is
not submitted along with the proposal and the said is inferred as the said report is
not uploaded on the PARIVESH Portal.

21. Clause 6 of the Notification dated 15.01.2016:
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“6. Application for Prior Environmental Clearance (EC):- An application seeking
prior environmental clearance in all cases shall be made by the project proponent
in the prescribed Form 1 annexed herewith and Supplementary Form 1A, if
applicable, as given in Appendix Il after the identification of prospective site (s) for
the project and/or activities to which the application relates; and in Form IM for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given
in Appendix VIII, before commencing any construction activity, or preparation of
land, or mining at the site by the project proponent. The project proponent shall
furnish along with the application, a copy of the pre-feasibility project report, in
addition to Form 1, Form 1A, and Form IM; and in case of construction projects
or activities (item 8 of the Schedule), a copy of the conceptual plan shall be provided
instead of pre-feasibility report.”’;

22. A bare perusal of Clause 6 states that the Project Proponent shall furnish the
application along with a Pre-Feasibility Report, in addition, to Form 1, Form 1A and
Form M. Also, as per office Memorandum dated 15.12.2021, MoEFCC has stated

that all Category "B2" projects (other than those covered in schedule 8 of the EIA
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Notification 2006), the project proponents shall apply in Form-2 on PARIVESH
portal along with requisite documents. On selection of category as “B2", the fields
in Form-2 which may not be relevant for such projects, (i.e., EIA Report etc.) shall
automatically get disabled. Form-2 along with the Application at serial no. 38
shows the list of annexures/enclosures which are to be uploaded and it does not
contain any column for submission of the Pre-Feasibility Report.

23.  Further, as per MoEF&CC notification dated 30.12.2010, Pre-Feasibility
Report is required only for EIA projects, and in case of mining projects, EIA is
required for mining areas of more than 5 Ha. In the present case, all the sand ghats

are of less than 5 Ha. Copy of the said notification is annexed as ANNEXURE-S5.

No recommendation of the Sub-Divisional Committee for proposing the said

Sand Ghat for EC

24.  The SEAC examines and appraises the proposals strictly in conformity with
the Sustainable Sand Mining Management Guidelines, 2016, the Enforcement and
Monitoring Guidelines for Sand Mining, 2020, and the State Sand Mining Policy,

2028,
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25. That, in terms of the State Sand Mining Policy, 2025, Government of
Mabharashtra, the final authority for approval and authorization of the identified sand
ghats vests with the District Level Sand Monitoring Committee (DLSMC), and that
the role of the SEAC is limited to technical appraisal and recommendation, in
accordance with the applicable regulatory framework.

26. The District Collector and District Mining Officer are supposed to adhere to
and comply with the Sustainable Sand Mining Management Guidelines, 2016, the
Enforcement and Monitoring Guidelines for Sand Mining, 2020, and the State Sand

Mining Policy, 2025 as has been recorded in the SEAC minutes.

Non-application of mind by the authorities while appraising the Proposal for

EC

27. SEAC is an expert body which has applied its mind and has carefully gone

through the Replenishment Study, the District Survey Report, Methodology of

surveys, Replenishment calculations, Mining Plan and has considered all the

parameters from the environment point of view. SEAC ensured that the requirements

as laid down in the MoEF&CC GR dated 15.01.2016, GR dated 25.07.2018,
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Sustainable Sand Mining Management Guidelines, 2016, the Enforcement and
Monitoring Guidelines for Sand Mining, 2020, and the State Sand Mining Policy,
2025 have been followed. There is no template based approach as alleged by the
Appellant and after careful consideration of the relevant facts and material the
impugned EC has been granted by SEIAA.

28.  After careful consideration has recommended the project to SEIAA for the
grant of impugned EC. Therefore, there are no merits in the allegations that SEAC
has not applied its mind during the appraisal process.

29.  And therefore the allegation by the Appellant that there is no application of
mind by the SEAC, and SEIAA has mechanically granted the EC without
considering the relevant aspects is wrong and on this ground also the appeal needs
to be rejected.

30. SEIAA grants EC based on the information and documents provided by the
PP. SEIAA, while grant of the impugned EC, has followed the procedure as given
under the EIA Notification, 2006 and as per the circulars, notifications, guidelines,

office memorandums, issued by the MoEF&CC from time to time.
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31. In light of the above averments, this respondent craves leave to file any
additional reply as and when required. It is respectfully prayed that the Environment

Department shall abide by any orders and directions issued by the Hon’ble Tribunal.

Whatever is stated above is true and correct to the best of my knowledge, ability and

belief and I affirm it to be true.

Mumbeai : Dattatray Suryakant Bhalerao

Date : n 2 FEB 2026 Scientist-1 & Deputy Secretary,
Cow o g Environment & CC Department,

Government of Maharashtra

Ll R S
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VERIFICATION

I, Dattatray Surayakant Bhalerao, Scientist-I & Deputy Secretary, Environment and
Climate Change Department, Government of Maharashtra, having my office address
15" Floor, New Administrative Building, Hutatma Rajguru Chowk, Madam Cama
Road, Mantralaya, Mumbai-400032. do hereby verify and declare that the statements
made in the aforesaid paras are true and correct to the best of my knowledge and
information and I believe the same to be true and that no material is has been concealed
therefrom.

Solemnly affirmed on this 12" day of February, 2026 at Mumbai.

Dattatray Suryakant Bhalerao
Scientist-I & Deputy Secretary,
Environment & CC Department,
Government of Maharashtra

B E ME

ADV. V. B. GHORPADE
ADVOCATE & NOTARY
GOVT OF INDIA
Reg. No. 51187

NOTED & REGISTERED
Sr. No.?‘]:H.@--.Page NOOE}

Dated . n 2 FEB 2026 .........

-
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2022 LiveLaw (SC) 868

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
B.R. GAVAI J., B.V. NAGARATHNA; J.
OCTOBER 21, 2022

THE STATE OF UTTAR PRADESH & ORS. ETC. ETC.
Versus
UDAY EDUCATION AND WELFARE TRUST AND ANR. ETC. ETC.

National Greent Tribunal Act, 2010 - Appeal against NGT order that directed the State
of Uttar Pradesh to not proceed with the proposal for establishment of new wood-
based industries till an assessment of the actual availability of timber was done -
Allowed - The Courts should not enter into an area that is the domain of the experts.
FSI, an expert body, had arrived at its estimation based on the scientific method - NGT
could not have sat in appeal over the opinion of the expert - While protecting the
environment, the need for sustainable development has also to be taken into
consideration and a proper balance between the two has to be struck - NGT has also
failed to take into consideration the stand taken by the MOEFCC, which supported the
stand of the State which had emphasized many advantages of granting new licenses
to WBIs - While setting aside NGT orders, the following directions are issued (1) while
granting permission for felling trees of the prohibited species, it should strictly ensure
that the permission is granted only when the conditions specified in the Notification
dated 7th January 2020 are satisfied. (2) The State Government shall also ensure that
when such permissions are granted to the applicants, the applicants scrupulously
follow the mandate in the said notification of planting 10 trees against 1 and
maintaining them for five years.

National Green Tribunal Act, 2010 - When the credentials and bonafides of a litigant
approaching the NGT are seriously raised, the same cannot be ignored Before a
litigant is permitted to knock the doors of justice and seek orders which have far
reaching effects of affecting the employment of thousands of persons, stopping
investment in the State, prejudicing the interests of the farmers; the credentials and
bonafides of the applicants must be tested. (Para 98-99)

Environment - The conservation of forest plays a vital role in maintaining the ecology.
It acts as processors of the water cycle and soil and also as providers of livelihoods.
As such, preservation and sustainable management of forests deserve to be given
due importance in formulation of policies by the State. (Para 101)

CIVIL APPEAL NOS.2407-2412 OF 2021 WITH CIVIL APPEAL NOS. 3144-3146 OF 2022 CIVIL APPEAL
NOS.3132-3134 OF 2022 CIVIL APPEAL NOS.3135-3137 OF 2022 CIVIL APPEAL NO.3138 OF 2022 CIVIL
APPEAL NOS.4061-4062 OF 2022 CIVIL APPEAL NO.3141 OF 2022 CIVIL APPEAL NOS.2547-2548 OF
2020 CIVIL APPEAL NOS.3142-3143 OF 2022 CIVIL APPEAL NOS.3147-3149 OF 2022

For the parties : 26 (Appellant(s)) Mr. Vikas Singh, Sr. Adv. Mr. P.S. Patwalia, Sr. Adv. Mr. Rana Mukherjee,
Sr. Adv. Mr. Kamlendra Mishra, AOR 26.1 Ms. Prerna Singh, Adv. Mr. Guntur Pramod Kumar, AOR 26.2 Mr.
V. Giri, Sr. Adv. Appellant(s) Mr. Rajeev Kumar Dubey, Adv. Mr. Saurabh Singh Chauhan, Adv. Ms. Saroj
Tripathi, AOR 26.7 Mr. Syed Waseem Qadri, Sr. Adv. Appellant(s) Mr. Md. Rashid Saeed, AOR Mr. Saeed
Quadri, Adv. 26.8,26.9 Mr. V.K. Uniyal, Sr. Adv. 3 Mr. Dinesh Kumar Garg, AOR Mr. Abhishek Garg, Adv.
Mr. Dhananjay Garg, Adv. Mr. Ishaan Tiwari, Adv. Mr. Satyajeet Kumar, AOR 26.3 Mr. Vinay Navare, Sr.
Adv. Mr. Rajesh Srivastava, AOR Mr. Gaurav Verma, Adv Mr. Neeraj Datt Gaur, Adv Mr. Lokesh Kumar
Choudhary, AOR Ms. Saroj Tripathi, AOR Mr. A. Lakshminarayanan, AOR Mr. Rudraksh Gupta, Adv. Mr. A.
Velan, Adv. Mr. Akhil P. Philip, Adv. Mr. Vishwadeep Chauhan, Adv. Mr. Vikalp Sharma, Adv. Mr. Ankolekar
Gurudatta, AOR 26.4 Mr. V.K. Shukla, Sr. Adv Appellant(s) Mr. Ajay Singh, Adv. Mr. Ram Kumar, Adv. Mr.

1
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Debasis Mukherjee, Adv. Mr. Lokesh Kumar Choudhary, AOR 26 to 26.9 Mr. Dhruv Mehta, Sr. Adv. R-1 Mr.
Brijender Chahar, Sr. Adv. Mr. Vivek Gupta, AOR Mr. Mrinmay Bhattmewara, Adv. Mr. Rajvir Singh Bhati,
Adv. Mr. Shyam R. Agarwal, Adv. Mr. Namit Saxena, AOR Ms. Aishwarya Bhati, Ld. ASG Ms. Suhashini
Sen, Adv. Ms. Archana Pathak Dave, Adv. Ms. Chinmayee Chandra, Adv. Mr. Varun Chugh, Adv. Mr.
Gurmeet Singh Makker, AOR Mr. Ansar Ahmad Chaudhary, AOR Mr. Rashid Hasan Adv. Ms. Shehla
Chaudhary Adv. Mr. Md. Anas Chaudhary Adv. Dr. Vinod Kumar Tewari, AOR 4 Mr. Alok Kumar, AOR Mr.
Nihal Ahmad, Adv. Mr. Arvind Kumar Shukla, Adv. Mr. Amit Kumar, Adv. Ms. Prachi Goyal, Adv. Ms. Anu
Singla, Adv. Mr. Tushar Swahi, Adv. Mr. Vasu, Adv. Mr. Arvind Kumar Shukla, Adv. Mr. Vasu Chaudhar, Adv.
Ms. Prachi, Adv. Mr. S. K. Verma, AOR Mr. Zulfiker Ali P. S, AOR Ms. Saroj Tripathi, AOR

JUDGMENT

B.R. GAVAI J.

1. For the reasons stated in the applications for impleadment/intervention, the same are
allowed.

2. This bunch of appeals challenges the order dated 18" February 2020, passed by the
learned National Green Tribunal, Principal Bench, New Delhi (hereinafter referred to as “the
learned NGT”) in Original Application No0s.313, 335 and 396 of 2019, thereby quashing and
setting aside the notice dated 15t March 2019 issued by the State of Uttar

Pradesh for establishing new wood based industries (hereinafter referred to as “WBIs”) and
also setting aside all the provisional licenses given in pursuance thereof.

3. The appeals also challenge the orders dated 18" March 2020, 2" December 2020,
and 215 December 2020 vide which the review applications filed by the State of Uttar
Pradesh and the provisional license holders have been rejected.

4. Civil Appeal N0s.2407-2412 of 2021 are filed by the State of Uttar Pradesh. The rest
of the Civil Appeals are filed by the provisional license holders, who were granted licenses
in pursuance of the notice dated 15 March 2019, issued by the State of Uttar Pradesh.

FACTUAL BACKGROUND

5. For the sake of convenience, we will refer to the facts as found in Civil Appeal Nos.
2407-2412 of 2021 filed by the State of Uttar Pradesh.

6. There are series of orders passed by this Court and the Central Empowered
Committee (hereinafter referred to as “CEC”) appointed by this Court, issuing various
directions for prohibiting/regulating the felling of trees as well as the establishment of WBIs.
We will refer to them extensively in the subsequent paragraphs.

7. In pursuance of the order passed by this Court dated 5" October 2015 in Writ Petition
(Civil) No0.202 of 1995 (T.N. Godavarman Thirumalpad vs. Union of India), the Ministry of
Environment and Forest and Climate Change (“MOEFCC” for short) issued Wood Based
Industries (Establishment and Regulation) Guidelines 2016 (hereinafter referred to as “2016
Guidelines”) vide Notification No. S.0. 3456 (E) dated 11" November 2016.

8. Subsequent to the 2016 Guidelines, timber assessment for Trees Outside Forest
(“TOF” for short) in the State of Uttar Pradesh for WBIs was done for the period between
February 2017 and December 2017 by the Forest Survey of India (“FSI” for short). The FSI
thereafter submitted its report, which contains district wise, species wise and diameter class
wise number of stems (trees), volume and annual potential production of timber from TOF
in rural areas of all the districts of the State.

. In pursuance of the 2016 Guidelines, the matter was placed before the State Level
Committee (“SLC” for short) for grant of licenses to various WBIs. The SLC in its meeting
held on 4" May 2018, considered the matter about the grant of licenses to various WBIs

2
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after taking into consideration the availability of wood in the State of Uttar Pradesh for
determining the amount of timber available for new WBIs. In the said meeting, it was also
decided that, in order to determine the correct number of new licenses to be issued to WBIs
under different categories against the timber available in the State, a reassessment may be
done by the Indian Plywood Industries Research and Training Institute (“IPIRTI” for short).

10. In the meeting of the SLC, held on 7" September 2018, since it was found that the
capacity of plywood units is taken as fixed by the 2016 Guidelines, which, in turn, was based
on the assessment of IPIRTI, a decision was taken that there was no need for the fresh
assessment of the capacity by IPIRTI.

11. In pursuance of the aforesaid decision, E-lottery was held on 12" December 2018 for
grant of licenses to various WBIs for the establishment of WBIs in 8 categories. Between
12" December 2018 and 315t December 2018, online letters of offer were issued to 1348
successful applicants. Subsequently, in the months of February and March 2019, provisional
licenses were issued to 1215 successful applicants in the 8 categories to set up their WBIs.
Subsequent thereto, on 1%t March 2019, a notice was issued by the Government of Uttar
Pradesh communicating the grant of provisional licenses to the newly selected WBIs.

12. Being aggrieved thereby, Original Application No. 313 of 2019 came to be filed by
Uday Education and Welfare Trust before the learned NGT in March 2019. Vide order dated
28" March 2019, the learned NGT directed the State Government to submit a report from
the Joint Committee comprising of the representative of Principal Secretary (Forest), U.P.
and the Principal Chief Conservator of Forest, U.P. to examine the issues.

13. Being aggrieved by the notice dated 15 March 2019 issued by the State Government,
Original Application Nos. 335 and 396 of 2019 also came to be filed by Samvit Foundation
and U.P. Timber Association respectively before the learned NGT.

14. In pursuance of the directions issued by the learned NGT, the Joint Committee Report
came to be submitted on 3™ August 2019. Vide order dated 6" August 2019 passed in
Original Application nos. 313, 335 and 396 of 2019, the learned NGT directed the State
Government to review the notice dated 1%t March 2019 with regard to the establishment of
new WBIs by 1350 units strictly in terms of the judgment of this Court in the case of T.N.
Godavarman vs. Union of India. Vide order dated 15t October 2019, the learned NGT
directed the status quo to be maintained.

15. The State of Uttar Pradesh filed an Interlocutory Application No.732 of 2019 in O.A.
Nos. 313, 335 and 396 of 2019, seeking modification of the order dated 6" August 2019 and
the order dated 15t October 2019. Vide order dated 18" December 2019, the learned NGT
issued directions to the State Government to provide certain data. Subsequently, vide the
impugned order dated 18" February 2020, the learned NGT allowed the said Original
Applications and quashed and set aside the notice dated 15t March 2019 issued by the State
Government for establishing new WBIs and all the provisional licenses given.

16. Being aggrieved thereby, Civil Appeal (Diary) No.12004 of 2020 was filed before this
Court. Vide order dated 26" October 2020, this Court dismissed the said appeals as
withdrawn with a liberty to file review application before the learned NGT. Vide orders dated
18™" March 2020, 2" December 2020, and 215 December 2020, the learned NGT rejected
the Review Applications.

17. The appellants, therefore, approached this Court being aggrieved by the orders
passed by the learned NGT in the Original Applications as well as in the Review Petitions.



Lauv.. 968

SUBMISSIONS

18. We have heard Shri Vikas Singh, Shri P.S. Patwalia and Mr. Rana Mukherjee, learned
Senior Counsel appearing on behalf of the State of Uttar Pradesh, Shri V. Giri, Shri Syed
Waseem Qadri, Shri V.K. Uniyal, Shri Vinay Navare, Shri V.K. Shukla, learned Senior
Counsels, Ms. Prerna Singh, and Mr. Rudraksh Gupta, learned counsels appearing on
behalf of the appellants, who were granted provisional licenses. We have also heard Shri
Dhruv Mehta and Shri Brijender Chahar, learned Senior Counsels appearing on behalf of
the respondent No.1.

19. Shri Vikas Singh, learned Senior Counsel, submitted that the decision of the State
Government to establish WBIs is in accordance with the 2016 Guidelines issued by the
MOEFCC. He submits that the timber requirement by 1215 new WBIs, which were issued
provisional licenses is only 12.35 lakh cubic meters per year, whereas the total timber
available in the State is 80.30 lakh cubic meters per year. It is, therefore, submitted that, as
such, the requirement is not even 20% of the total availability of timber. Learned Senior
Counsel submitted that the only authorized agency in the country to conduct a survey of the
forest as well as TOF is FSI. It is submitted that the object of IPIRTI is not to conduct a
survey of either forest or TOF. It is submitted that, as a matter of fact, the learned NGT itself
has directed such a study to be conducted by FSI, who has already undertaken similar
studies for many States like Punjab, Maharashtra and others. It is submitted that when the
survey with regard to availability of timber in the State of Uttar Pradesh was done by the very
same agency, the learned NGT fell in gross error in again directing the State Government to
conduct such a survey through the FSI.

20. Itis submitted that even the MOEFCC had supported the stand taken by the State of
Uttar Pradesh and, therefore, the learned NGT ought not to have interfered with the decision
of the State Government.

21. Shri P.S. Patwalia, learned Senior Counsel also submitted that the decision of the
State Government was in tune with the decision of this Court dated 18" May 2007 and 5™
October 2015 passed in Writ Petition (Civil) No.202 of 1995 (T.N. Godavarman
Thirumulpad vs. Union of India). It is submitted that when an expert body like the FSI had
done an elaborate study, there was no reason for the learned NGT to have sat in appeal
over the same. He further submits that though a detailed affidavit has been filed on behalf
of the State of Uttar Pradesh in compliance with the order of the learned NGT dated 18%
December 2019, regarding the availability of timber, the learned NGT has totally ignored the
same.

22. Shri V. Giri, learned Senior Counsel, submits that the learned NGT erred in passing
orders which have vitally affected the rights of the citizens who were granted provisional
licenses. He submits that the order impugned is totally in breach of the principles of natural
justice. It is submitted that, from the perusal of the record, it is clear that the State of Haryana
while calculating its requirement for wood also takes into consideration the import from the
State of Uttar Pradesh. It is submitted that when there is excess wood available in the State
of Uttar Pradesh, there is no reason why the same should be permitted to be exported to the
State of Haryana at the cost of entrepreneurs in the State of Uttar Pradesh.

23. Shri Vinay Navare, learned Senior Counsel, submitted that the timber used in the
WBIs is from the trees which are agro-based. He submits that though the State of Uttar
Pradesh had adopted an elaborate procedure right from June 2018 till the grant of licenses,
the applicants before the learned NGT had taken no steps. Shri Navare submits that only
after the provisional licenses were issued and 632 out of 1215 WBIs provisional license
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holders had already been established and commenced operations, the applications were
entertained and the orders were passed to the prejudice of the WBIs. It is submitted that
Section 19(1) of the National Green Tribunal Act, 2010 (hereinafter referred to as “the NGT
Act”’) mandates following of the principles of natural justice. It is submitted that though the
applications for impleadment were made by the WBIs, the applicants were not granted an
opportunity of being heard.

24. Shri V.K. Uniyal, learned Senior Counsel submitted that the learned NGT had erred in
using the word “allotted”. It is submitted that there is no question of allotment of timber to the
WBIs and they are required to purchase the same from the open market.

25. Shri V.K. Shukla, learned Senior Counsel submitted that the State Government
decided to grant provisional licenses for 8 different categories of WBIs. The requirement of
raw material for different categories of WBIs is different. It is submitted that the learned NGT
has grossly erred in considering all categories of WBIs together and setting aside the
licenses granted to all of them. It is submitted that the said industries are established in
pursuance of the National Agro Forestry Policy of 2014 and as such the learned NGT ought
not to have interfered.

26. Ms. Prerna Singh, learned counsel appears for the appellants, who have been granted
provisional licenses for plywood (press only) category. She submits that for plywood (press
only) industries, there is no requirement of consumption of timber directly. It is submitted that
initially veneer is manufactured out of round/fresh timber. Veneer then so manufactured is
glued and pressed together to manufacture plywood. It is submitted that the learned NGT
has considered the requirement of timber as twice the actual requirement. She submits that
in the State of Uttar Pradesh, veneer is manufactured in surplus, which is exported to the
State of Haryana.

27. Shri Rudraksh Gupta, learned counsel, submits that the learned NGT has failed to
take into consideration the report of the National Poplar Commission of India.

28. All the learned counsel appearing on behalf of the appellants, in unison, submit that
the original applicants before the Court were not bonafide litigants. It is submitted that there
are reasons to believe that the proceedings were initiated at the instance of either the
existing WBIs in the State of Uttar Pradesh to prevent competition or they were filed at the
instance of the WBIs in the State of Haryana who were importing timber from the State of
Uttar Pradesh at cheaper rates.

29. Shri Dhruv Mehta, learned Senior Counsel appearing on behalf of the respondent
No.1, on the contrary, submits that this Court has repeatedly held that the principles of
sustainable development, the precautionary principle and the polluter pays principle are to
be followed consistently. He raised a preliminary objection on the ground that in view of
Section 22 of the NGT Act, the scope of an appeal before this Court could be limited to that
of Section 100 of the Code of Civil Procedure, 1908. It is, therefore, submitted that unless a
substantial question of law is raised, the appeal could not be tenable.

30. Shri Dhruv Mehta submits that this Court vide order dated 12" December 1996 has
specifically prohibited the felling of trees in any forest, public or private. He further relies on
the report of CEC dated 15" March 2005 to buttress his submission that WBIs can be
permitted only if they exclusively use timber derived from poplar and eucalyptus species or
agriculture waste products. It is submitted that the said guidelines also specifically provided
that if the unit is found to have used any timber other than poplar and eucalyptus whether
from a legal source or otherwise, the license granted to the unit shall be liable to be
cancelled. He further relies on the report of CEC dated 12" October 2006. He submits that
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an assessment has to be done on the basis of the district-wise survey about timber
availability from the TOF category. He submits that the said report of CEC itself would reveal
that the assessment of the State is much less than what was initially projected by the State
Government. He submits that unless the timber availability for the new WBIs is assessed
and the SLC examines and recommends its approval, it is not permissible to establish new
WBIs.

31. Shri Mehta further submits that the report of CEC dated 18" April 2007, accepted by
this Court vide its order dated 18" May 2007, would show that the availability of timber for
WBIs in the State of Uttar Pradesh is only 45.70 lakh cubic meters per year. Learned Senior
Counsel submits that taking into consideration the fact that presently many imported
machines from China are being used, the capacity of the existing units has gone much higher
and, therefore, the timber which is available in the State of Uttar Pradesh would not be
sufficient to meet the demand of the existing industries.

32. Shri Mehta submits that when SLC in its meeting dated 4" May 2018 had decided to
get a report from IPIRTI, there was no occasion for it to review its decision in its subsequent
meeting dated 7" September 2018. He submits that the Senior Officer of the Forest
Department of the rank of Chief Conservator of Forest, Kanpur Division, Kanpur
recommended that the report from IPIRTI should be obtained before deciding to issue the
new licenses. It is submitted that the letters of the said officer dated 11" September 2019
and 20" April 2018 have been ignored by the SLC.

33. Shri Dhruv Mehta further submits that Annexure-l1 to the 2016 Guidelines is in
contravention of the recommendations of CEC, which takes the requirement of timber for
plywood unit as “NIL”.

34. The learned Senior Counsel submits that vide Notification dated 20™ July 2012, the
State of Uttar Pradesh had notified 7 species of trees in the prohibited category. However,
vide another Notification dated 315t October 2017, the said trees were taken out of the
prohibited category. The learned NGT had set aside the said Notification of 2017 by order
dated 11" September 2018. It is submitted that the said order of the learned NGT has been
accepted by the State of Uttar Pradesh and a fresh notification has been issued on 7%
January 2020, again bringing the said trees in the prohibited category. The learned Senior
Counsel submits that while assessing the availability of timber, the trees under the said
prohibited category have also been taken into consideration. He submits that if 20.75 lakh
cubic meters is deducted from the availability of the timber, then the timber available in the
State would be much less.

35. The learned Senior Counsel further submits that the survey has not been conducted
for all the districts and has been conducted only for 30 districts and, therefore, the survey
itself is erroneous.

36. The learned Senior Counsel further submits that FSI, while conducting the survey, has
not taken into consideration the rotation period and, therefore, the survey is erroneous on
the said count also. Learned Senior Counsel, in support of his submissions, relies on the
judgment of this Court in the cases of Common Cause vs. Union of India and others?,
Mantri Techzone Private Limited vs. Forword Foundation and others?, Municipal

1 (2017) 9 SCC 499
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Corporation of Greater Mumbai vs. Ankita Sinha and Others® and Pragnesh Shah vs.
Dr. Arun Kumar Sharma and others®.

37. Shri Dhruv Mehta, relying on the judgment of this Court in the case of Ankita Sinha
and Others (supra), submits that this Court itself has considered the learned NGT to be a
special Tribunal and held that it will even have jurisdiction to take suo motu cognizance of
the environmental issues. He, therefore, submits that the arguments made on behalf of the
appellants with regard to locus are without substance.

38. ShriVikas Singh, learned Senior Counsel, in rejoinder, submits that the only distinction
between the prohibited trees and non-prohibited trees is that the non-prohibited trees can
be felled without permission, whereas prohibited trees can be felled only in certain
circumstances and only after the requisite permission is granted. He submits that the perusal
of the FSI survey would reveal that even after the timber requirement for 1215 new units is
taken into count, the State, still, will have 26.36 lakh cubic meters in reserve. He submits
that if the new WBIs are permitted, it would result in more farmers going in for agro forestry
in the State, which, in turn, will increase the forest cover. It is submitted that said 1215 units
are likely to give employment to around 80000 people. Learned Senior Counsel, therefore,
submits that the impugned orders deserve to be quashed and set aside.

EARLIER ORDERS OF THIS COURT

39. For appreciating the rival submissions, it will be apposite to refer to certain orders
passed by this Court.

40. This Court in the case of T.N. Godavarman (supra) passed an order on 12
December 1996. The relevant part thereof is as under:

“6. Each State Government should within two months, file a report regarding —

(1) the number of saw mills, veneer and plywood mills actually operating within the State, with
particulars of their real ownership;

(i)  the licenced and actual capacity of these mills for stock and sawing;

(iii) their proximity to the nearest forest;

(iv) their source of timber.

7. Each State Government should constitute within one month, an Expert Committee to assess:

(i) the sustainable capacity of the forests of the State qua saw mills and timber based

industry;

(i)  The number of existing saw mills which can safely be sustained in the State;

(iif) The optimum distance from the forest, qua that State, at which the saw mill should be located.”
41. Vide subsequent order dated 4" March 19975, this Court directed thus:

“6. All unlicensed saw mills, veneer and plywood industries in the State of Maharashtra and the
State of Uttar Pradesh are to be closed forthwith and the State Government would not remove or
relax the condition for grant of permission/licence for the opening of any such saw mill, veneer and
plywood industry and it shall also not grant any fresh permission/licence for this purpose. The Chief

32021 SCC OnLine SC 897
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Secretary of the State will ensure strict compliance of this direction and file a compliance report
within two weeks.”

42. Vide order dated 9" May 2002, this Court constituted CEC for monitoring of the
implementation of the orders passed by this Court and for placing non-compliances of the
cases before it.

43. Vide order dated 29" October 20028, this Court further directed thus:

“44. No State or Union Territory shall permit any unlicensed sawmills, veneer, plywood industry to
operate and they are directed to close all such unlicensed unit forthwith. No State Government or
Union Territory will permit the opening of any sawmills, veneer or plywood industry without prior
permission of the Central Empowered Committee. The Chief Secretary of each State will ensure
strict compliance with this direction. There shall also be no relaxation of rules with regard to the
grant of licence without previous concurrence of the Central Empowered Committee.

45. 1t shall be open to apply to this Court for relaxation and or appropriate modification or orders qua
plantations or grant of licences.”

44. Vide order dated 15t September 2006, this Court allowed licenses to be issued to the
closed sawmills, Veneer and Plywood units as per availability of timber and eligibility and
seniority as per CEC recommendation.

45. In pursuance of the orders passed by this Court, SLC was constituted by the State of
Uttar Pradesh for verification and compilation of information about closed WBIs.

46. The FSI conducted its assessment and assessed the annual availability of wood from
TOF in the State of Uttar Pradesh at 55.61 lakh cubic meters vide report dated 3™ April 2007.

47. On the basis of the report of the FSI, the SLC assessed the annual availability of
timber for WBIs from TOF at 53.01 lakh cubic meters. CEC further reduced the same to
43.70 lakh cubic meters. However, it added 2.00 lakh cubic meters per year as timber
available from government forests, and, therefore, assessed the annual availability of timber
at 45.70 lakh cubic meters.

48. Itis to be seen that in its report itself, the CEC included 17.77 lakh cubic meters of
timber from the prohibited species. This Court considered the report of CEC and passed the
following order on 18" May 2007:

“The matters relate to Saw Mills, Plywood and Veneer Units.

The CEC has considered the availability of wood for the industries, which was assessed as 43.70
lakh cu. mt from trees outside forests and 02.00 lakh cu. mt from Government Forests.

It has also assessed the units into four categories.

We accept the CEC's recommendations. The Saw Mills, Plywood and Veneer Units may be
permitted, on the basis of the recommendations made by the CEC.

Licences may be given by the State Level Committees.

If there are any objections regarding grant of licences, the parties would be at liberty to submit their
applications before the CEC for consideration.”

49. It could thus be seen that in 2007 itself, this Court had accepted the recommendations
of the CEC wherein the CEC had computed the total availability of timber and had also taken
into consideration the availability of timber from the prohibited category.

6 (2008) 16 SCC 337
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50. Vide order dated 29" February 2008, this court considered the issue regarding the
manufacturing of Medium Density Fiber board (MDF) and Particle board in the States of
Punjab, Uttarakhand and Karnataka. While considering the same, this Court passed the
following order:

“The matter relates to the manufacturing of Medium Density Fiber board (MDF) and Particle Board
in the States of Punjab, Uttarakhand and Karnataka. CEC has filed its report and stated that there
is a growing trend to use more and more MDF / Particle Board in place of industrial timber. The
MDF/Particle Board help in reducing the pressure on natural forests. The lops and tops and small
wood available from the plantations of eucalyptus, poplar, etc. raised on the non-forest can be used
by MDF/Particle Board plants.”

51. In view of the permissions granted by this Court, the licenses were granted to the
unlicensed sawmills which were closed on account of the orders passed by this Court taking
into consideration the availability of timber between 2007 and 2010. However, it is to be
noted that the said licenses were granted only to the units which were closed and not to the
new units.

52. The matter again came up for consideration before this Court on 30" April 2010, when
this Court passed the following order:

“(I) after meeting the requirement of the licensed wood based industry, the units permitted by this
Hon'ble Court and the units whose category is yet to be finalised, the plywood/veneer units falling
in category IV may be considered for grant of license to the extent of timber availability and strictly
in the order of seniority, subject to the one-time payment of Rs.9 lakhs per press in respect of the
veneer units and compliance of the other conditions that have been stipulated. The one-time
payment of penalty will be in addition to the normal licence fee and the other charges, if any, payable
to the U.P. Forest Department. As decided earlier, the above said amount should be kept in a
designated interest bearing bank account and should be utilized only after the scheme in this regard
is approved by this Hon'ble Court;”

53. It could thus be seen that this Court permitted granting of additional licenses if
additional timber was found to be available.

54. The CEC in its meeting held on 26" May 2010 with the SLC and representatives of
WBIs Associations in the State of Uttar Pradesh, after taking into consideration the capacity
of timber for Vertical Band Saw (VBS) sawmill, modified/reduced the value of capacity of
timber for VBS sawmills upto 10 Horse Power from 540 to 270 cubic meters per year for the
State of Uttar Pradesh in line with other States. As such, additional 9,58,230 cubic meters
of timber became available for licenses from 3,549 such VBS units. In view of this position
between 2010 and 2015, licenses came to be issued by the State of Uttar Pradesh to
unlicensed WBIs, which were closed earlier by the order of this Court, as per the criteria
recommended by the CEC and accepted by this Court.

55. The matter again came up for consideration before this Court on 5" October 2015 with
regard to WBIs, when this Court passed the following order:

‘CATEGORY | - MATTERS RELATING TO WOOD BASED INDUSTRIES:

We have heard Shri Harish Salve, learned amicus curiae, Shri Ranjit Kumar, learned Solicitor
General of India, Shri K.K. Venugopal, learned senior counsel and other learned senior
counsel/counsels. Accordingly, we pass the following orders:

(i) The State Level Committees for Wood-Based Industries ("SLCs") are, subject to the
compliance of the prescribed guidelines and procedure, authorized to take decisions regarding the
grant of license/permission to the wood-based industries;
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(i)  In each State/UT for which the SLC has so far not been constituted, the SLC under the
Chairmanship of the Principal Chief Conservator of Forests with a representative of the Ministry of
Environment and Forest and Climate Change ("MoEFCC") and an officer of the State Forest
Department/Industries Department not below the rank of the Chief Conservator of Forests/
equivalent rank will immediately be constituted;

(iii) The MoEF is authorized to issue appropriate guidelines in conformation with the orders and
directions issued by this Court and also the existing guidelines to the SLCs relating to assessment
of timber availability for wood-based industries and grant of license/permission to the wood-based
industries including addition of new machineries and also utilization of amounts recovered from the
wood-based industries and connected matters;

(iv) Any person aggrieved by the decision taken by the SLC may file an appeal before the
MoEFCC seeking appropriate relief within 60 days’ time. If, for any reason, any person is aggrieved
by the orders so passed in the appeal, he may prefer an appropriate petition/application/appeal
before the appropriate forum/Court for grant of appropriate relief(s).

We also permit the MOEFCC to condone the delay, if any, in filing an appeal, if sufficient
cause is made out by the applicant(s)/appellant(s)”

56. It is thus seen that vide the said order, SLCs were authorized to take decisions
regarding the grant of license/permission to the WBIs. Vide the said order, it was also
directed to constitute SLC under the Chairmanship of the Principal Chief Conservator of
Forest with a representative of MOEFCC and an officer of the State Forest
Department/Industries Department not below the rank of the Chief Conservator of
Forests/equivalent rank. This Court further directed the SLCs to be constituted in each
State/Union Territory for which the SLC was not yet constituted. The MOEF was also
authorized to issue appropriate guidelines in conformity with the orders and directions issued
by this Court and also the existing guidelines to the SLCs relating to the assessment of
timber availability for WBIs. Appeals could be filed before MOEFCC against the decision of
the SLC.

MOEFCC GUIDELINES

57. In accordance with the directions issued by this Court vide order dated 5" October
2015, the MOEFCC issued 2016 Guidelines on 11" November 2016. The 2016 Guidelines
provided for the constitution of the SLC as well as the powers and functions of SLC. Under
clause 4 of the 2016 Guidelines, the SLC was authorised to assess the availability of timber
for wood based industrial units in the State/UT every five years. The SLC was also
authorised to approve appropriate locations for setting up of wood based industrial units. It
was also authorized to approve the name of wood based industrial units which may be
considered for grant of fresh license or enhancement of the existing licensed capacity.

58. Clause 5 of the 2016 Guidelines provides for the assessment of the availability of
timber for wood based industrial units. It requires that the quantity of timber would be
assessed by commissioning the study, preferably in collaboration with institutes/universities
of repute, once in five years. Under clause 6 of the 2016 Guidelines, the timber requirement
for various units as assessed by IPIRTI was given in Annexure |. The said Annexure | reads
thus:

“The Indian Plywood Industry Research and Training Institute (IPIRTI), Bangalore an
autonomous body under the Ministry of Environment, Forest and Climate Change has
assessed the timber requirement per unit for peeling length of 4 feet and 8 feet size in the
plywood/veneer units as 5 cu.mt and 11 cu.mt. respectively per day on an average of 8
working hours per day. By assuming that the peeling units work for 8 hours per day on an
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average for 300 days in a year the normal timber requirement of the peeling length of 4 feet
size in veneer units is 1500 cu.mt. The total timber requirement for the stand alone veneer
units may be assessed by calculating the equivalent number of 4 feet length machines and
by taking its normal installed capacity as 1500 cu.mt. per annum.

The timber requirement of a plywood unit may be taken as 'nil' on the ground that the
round timber is used as timber in the veneer units only and that the plywood units are the
secondary users which use the veneer as the raw material produced by the veneer units.
The plywood units use presses of various sizes such as 8x4x6, 8x4xl2, 8x4x|5, 4x4x7,
4x4x10. A 8x4xI0 capacity press can produce upto 10 plywood pieces of 8'x4' size per hour
whereas a 8x4xI5 capacity press can produce upto 15 plywood pieces of 8'x4' size per hour
and so on. The normative installed capacity of the plywood units will accordingly depend
upon the number and the type of presses. This number and type of presses installed in each
of the plywood unit may be assessed and thereafter equivalent number or presses of 8x4x10
capacity may be calculated. The normative annual timber requirement for a integrated
plywood unit having a 8x4x10 capacity press may be taken as 2000 cu.mt. per annum, and
accordingly the total requirement of timber for the plywood units should be calculated.”

59. It could thus be seen that even as per the assessment of the IPIRTI, the timber
requirement of a plywood unit is required to be taken as ‘NIL’ on the ground that the round
timber is used as timber in the veneer units only and that the plywood units are the secondary
users which use the veneer as raw material. It could thus be seen that the plywood units use
presses of various sizes.

60. In pursuance of the 2016 Guidelines, the SLC was reconstituted in the State of Uttar
Pradesh under the Chairmanship of Principal Chief Conservator of Forest/Head of Forest
Department on 17" May 2017. Vide Notification dated 11" September 2017, the MOEFCC
amended the 2016 Guidelines.

61. Subsequently, in accordance with the 2016 Guidelines, the SLC assessed the
availability of timber for WBIs in the State of Uttar Pradesh, through the FSI. For assessing
the availability of timber, the FSI conducted a survey and arrived at the annual potential
production of timber from TOF in rural areas of all the districts of the State. FSI assessed
the annual potential production from TOF at 77.74 lakh cubic meters. Subsequent to the
survey and assessment, the SLC in its meeting dated 4" May 2018 considered the matter
for grant of license to various WBIs. The SLC decided to get the reassessment done by
IPIRTI to determine the correct number of new licenses to be issued to WBIs under different
categories against the available timber. However, subsequently, the SLC, in its meeting
dated 7" September 2018, found that IPIRTI had not done any new study/assessment of
the consumption of timber by various WBIs in any State/Union Territory. It was also found
that the State of Haryana had adopted the timber consumption figures based on the CEC
figures of 2007. It was therefore unanimously resolved by the SLC that there was no need
for any fresh study/assessment for the consumption of timber by WBIs to be conducted by
IPIRTI and to adopt the figures for WBIs as were referred to in the 2016 Guidelines. It further
found that the CEC in its meeting dated 26" May 2010 had reduced the annual consumption
of timber of sawmills upto 10 Horse Power or less HP to 270 cubic meters from 540 cubic
meters.

62. On the basis of the decision of the SLC, e-lottery was held. After following the
procedure, provisional licenses were issued to 1215 successful applicants in 8 categories of
WBIs in February and March 2019. After the issuance of provisional licenses, on 15 March
2019, the State Government issued a Notice with regard to grant of provisional licenses to
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the newly selected WBIs which came to be challenged before the learned NGT by way of
filing the aforesaid Original Applications by the respondents. The learned NGT after passing
various interlocutory directions finally passed the impugned order and quashed and set aside
the notice dated 1t March 2019 issued by the State Government and provisional licenses
given in pursuance thereof. As such we are required to examine the correctness of the
decision of the learned NGT.

CONSIDERATIONS

63. The learned NGT while passing the impugned order has set aside the notice of the
State of Uttar Pradesh on the following grounds:

(1) that the WBIs can be allowed to operate only after ensuring timber and raw material
availability to sustain such industries and this has to be determined in actual terms and not
on mere assumptions;

(2) that it is difficult to accept the stand of the State of Uttar Pradesh that there was
availability of timber/raw material to sustain the new WBIs;

(3) that it is the stand of the State of Uttar Pradesh that the total potential availability of
timber per year in the State of Uttar Pradesh is 80.30 lakh cubic meters, which includes 2.56
lakh cubic meters from the Government forests and 77.74 lakh cubic meters from TOF. Out
of 80.30 lakh cubic meters, 71.8 lakh cubic meters were stated to be available from 22
species and 8.50 lakh cubic meters from the other species. Out of 22 species, there are 10
species that are prohibited from felling and as such, 20.75 lakh cubic meters from these 10
species are liable to be excluded;

(4) that the major contribution is from Eucalyptus (28 lakh cubic meters) and Poplar
species (15 lakh cubic meters), a total of which is 43 lakh cubic meters. Thus, the figure is
not actual but presumptive;

(5) that the standard error percentage adopted by the FSI is not correct and is much
higher;

(6) that the total availability of timber for consumption including that from the government
forests would not be more than 40-45 lakh cubic meters per year;

(7) that the potential availability of 77.74 lakh cubic meters from TOF as given in the
affidavit has been overestimated.

64. Itis to be noted that after this Court allowed the licenses to be issued to the closed
sawmills vide order dated 1%t September 2006, the SLCs were constituted. The permissions
were to be granted on the recommendations of the CEC. Vide order dated 18" May 2007,
this Court had also accepted the recommendation of the CEC. Vide another order dated 30"
April 2010, this Court permitted additional licenses to be granted if additional timber was
available. Accordingly, licenses were granted between 2010 and 2015. Vide subsequent
order dated 5™ October 2015, this Court allowed the grant of license/permission to
unlicensed WBIs in the country. This Court had directed the reconstitution of the SLCs for
WABIs. In pursuance of the directions issued by this Court, the 2016 Guidelines were issued
by the MOEFCC. As per the 2016 Guidelines, the SLC was reconstituted in the State of Uttar
Pradesh on 17" May 2017.

65. One of the duties which was cast upon the SLC was to assess the availability of timber
for wood based industrial units in the State. The SLC was to assess the availability of timber
by commissioning studies, preferably in collaboration with institutes/universities of repute,
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once in five years. In accordance with the 2016 Guidelines, the FSI conducted the survey
and submitted its report in March 2018. It will be relevant to refer to the relevant part of the
Foreword of the said report of the FSI.

“In the recent past, a number of requests were received for establishment of wood based industries
in the state for which the raw material would come from outside the forest areas. Since accurate
assessment of TOF is needed for effective planning & management, Uttar Pradesh Forest
Department requested FSI to make Agro-Climatic zone wise assessment on the basis of inventory
already done during its regular course of inventory conducted in the State. As per the final report,
the total stems as estimated from the study is 299.43 million with a volume of 79.40 m. cum. The
total yield in the Uttar Pradesh is estimated 7.8 million cum.

The report gives an assessment of the growing stock existing outside state forest reserves. The
report has also indicated district-wise, species-wise and girth class-wise number of stems and
volume in each Agro-Climatic Zone wise of inventoried districts. | am confident that this report would
provide useful data for arriving at informed policy and programme interventions to give a fillip to
forestry sector in the state besides providing benchmark data for tree crop in non-forest area.”

66. After conducting the survey, the FSI has come to a finding that the State of Uttar
Pradesh had an annual potential production of 77,74,521 cubic meters of timber. For
conducting the survey, the FSI acquired satellite data for the inventoried districts of Uttar
Pradesh State from National Remote Sensing Centre, Hyderabad. The entire gambit of
scientific methodology was applied. The data processing was carried out independently for
all the inventoried districts of Uttar Pradesh. It will be relevant to refer to the following part of
the report of the FSI:

“The data processing was carried out independently for all the inventoried districts of Uttar Pradesh.
Estimates of stems per ha and volume per ha were generated according to species and diameter
class for block, linear and scattered stratum under each district. Estimated stems and their volumes
were generated according to species and diameter class by aggregating stem per hectare and
volume per hectare over the entire Rural CNF Area of each stratum for each district by combining
the estimated stems and volumes under block, linear and scattered stratum. By aggregating the
estimates of stems and volume of all the three strata, the estimates of stems and volumes according
to species and diameter class has been prepared for Rural area separately.”

67. The FSI had also divided the State of Uttar Pradesh into 9 Agro-climatic zones to
generate the estimate of growing stock and annual potential production. Districtwise
production was estimated before concluding that 77,74,521 cubic meters of timber was the
annual potential production. The contention of the respondents that the rotation method was
not applied is totally incorrect. It will be relevant to refer to paragraph 5.4 of the said report,
which reads thus:

‘5.4 Estimates of Annual Potential Production of Wood from TOF (Rural) Yield of a
forest depends on several factors such as its structure, growth, density, productive capacity
of site etc. The estimate of yield been generated for rural area using growing stock estimates.
The Uttar Pradesh Forest Department was supplied the complete list of tree species which
were found in the survey. The Uttar Pradesh Forest Department was asked to indicate tree
species being used as ‘timber' and 'non timber' and rotation period of specified timber
species. The Uttar Pradesh Forest Department informed that they do not have rotation
period of all species and requested Forest Survey of India to use their rotation period
used for estimation of annual potential production of wood. The species are arranged
into two groups; one containing the species having timber values and another containing
rest by agro-climatic zone wise. The yield has been calculated using Von Mentel formula as
given below:

13



% 978

Yield= 2GS/R
Where GS: Growing Stock
R: rotation period

Using the information of timber value, growing stock and rotation period in the above
mentioned formulae species wise yield were calculated. The AgroClimatic Zone wise yield has been
given in Annexure-11.”

[emphasis supplied]
68. The standard error was also determined by applying the appropriate scientific method.

69. The FSI, hence, considered various aspects before concluding and submitting its 101
page report.

70. It could thus be seen that the estimation as arrived at by the FSI was by applying a
proper and adequate scientific method.

71. However, it is surprising that the learned NGT has brushed aside such a scientific
exercise by merely observing that the figures arrived at were by estimation and not realistic.

72. The FSI has published a paper on “Trees Outside Forest Resources in India”. The
contributors to the said paper are (1) Dr. Subhash Ashutosh, DG, FSI; (2) Prakash
Lakhchaura, DDG, FlI, (3) Kamal Pandey, DD, Fl; (4) Dr. Sourav Ghose, Proj. Scientist D;
(5) Sushila Tripathi; and (6) H.K. Tripathi. The paper shows that the timber and panel
products of TOF origin have emerged as the major alternative to timber from forests and
thus TOF have significantly obviated pressure from forests. The report shows that, the extent
of TOF in the country has been assessed at 29.38 m hectare, which is around 8.94% of the
total geographical area of the country. The report further shows that based on the
recommendations of the National Commission on Agriculture (NCA, 1976), the Government
of India launched a social forestry program in the late seventies on a large scale. The paper
further shows that, these days satellite data in a wide range of spectral, spatial, radiometric
and temporal resolutions are available from various Remote Sensing Agencies of several
countries. It further shows that there has been a rapid advancement in the development of
digital image processing software. It, therefore, observes that the desired mapping of natural
resources with reasonable accuracy is possible. The report refers to the methodology of
assessment of TOF in different countries of the world and refers to various authorities. It
refers to different types of methodologies used for different periods; the first one being from
1991 to 2001; the second period being from 2001 to 2016; and the third period being from
2016 onwards. The report shows that the State of Maharashtra has the highest potential
annual yield of timber in India followed by the States of Uttar Pradesh and Karnataka.

73. It will be relevant to refer to the conclusion of the said paper, which is as follows:
‘5. Conclusion

TOF play a significant role in the socioeconomic lives of people both in rural and urban areas of the
country by enriching the people and society at large economically as well as ecologically. The
management of TOF assumes high significance in the country for realizing much higher potential
which it offers in generating wood based economy and ecosystem services including carbon
sequestration. Periodic assessment of TOF resources including its spatial distribution is prerequisite
for its scientific management in the country. FSI is mandated with this task however there is need
for continuous improvement in the methodology and inclusion of more number of variables in the
assessment. The organization will have to be further strengthened particularly in terms of man
power, to address the emerging information needs on TOF. There has been regular refinement in
methodologies in the last three decades to quantify TOF resources using various statistical designs
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and estimates with better precision. The advancement of technologies in the field of remote sensing,
satellite image processing and availability of high resolution satellite data made the methodology
much precise and easier. The progression of science may further refine the existing method of TOF
assessment in near future.

TOF also act as an important source for timber and fuel wood to meet the demands of fast growing
population of the country. There is a need to put focus on increasing the growing stock per hectare
or yield of TOF by better management and planning. There is also a need for a separate policy on
TOF to ensure its expansion and sustainable management for multiple ecological benefits, timber
production, carbon sequestration and for obviating pressure from the natural forests.

Occupying nearly 9% of the geographical area of the country, TOF are significant natural, renewable
resource which make vital contribution to the agro-ecology, socio-economy of the rural areas,
environmental amelioration in the urban areas and feed wood based industries with the raw material
and thus generate significant employment. TOF form a nearly 38% of the carbon sink in forest &
tree cover of the country. TOF offers the path for achieving the national policy goal of 33% of forest
& tree cover in the country. Through expansion of TOF, particularly in agro-forestry and on culturable
waste lands, India can substantially increase its carbon sink to achieve its international commitments
of NDC and LDN by 2030.”

74. It could thus be seen that the FSI has also emphasized the need of promoting TOF. It
has been observed that TOF are significant natural, renewable resources which make vital
contributions to the agro-ecology, socio-economy of the rural area, and environmental
amelioration in the urban area and feed WBIs with raw material and thus generate significant
employment.

75. Itis our considered view that, when the estimation was done by the FSI by applying
the scientific method and had arrived at the conclusion based on satellite data, such a report
could not have been brushed aside by the learned NGT lightly.

76. Insofar as the finding of the learned NGT that the survey also takes into consideration
the prohibited trees, the felling of which is not permissible, it will be relevant to note that the
Notification dated 7" January 2020 issued by the Government of Uttar Pradesh provides
that the prohibited trees shall not be felled till 315t December 2025 except under unavoidable
circumstances, such as when a tree is dead or dying or it constitutes a danger to persons or
property, or its felling is necessary for executing development work approved by the
Government, or if the fruit bearing capacity of such tree has declined substantially. Such
trees cannot be felled unless permission to fell such tree has been obtained in writing from
the competent authority. The tree owners are also required to maintain 10 trees in place of
each tree felled. It is thus clear that there is no absolute prohibition for felling the trees which
are in the prohibited category. However, the same can be done only in exceptional
circumstances.

77. ltis to be noted that the prohibited trees also include trees like Mango, Jamun, etc.
which are fruit bearing trees. After a particular number of years, the fruit bearing capacity of
such trees drastically reduces and as such, the farmers normally fell such trees and go in
for replantation of the orchard. Apart from that, it is to be noted that the CEC itself approved
the availability of timber for the State of Uttar Pradesh in its report dated 19" April 2007,
which included 17.77 lakh cubic meters of prohibited trees. The said report of the CEC was
approved by this Court vide its order dated 18" May 2007.

78. It is further to be noted that in pursuance of the order of the learned NGT dated 28™
March 2019, a Committee of Experts [Joint Committee comprising of representative of
Principal Secretary (Forest), U.P. and Principal Chief Conservator of Forest, U.P.] had
submitted its report on 3@ August 2019. Not only this, but in pursuance of the directions
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issued by the learned NGT on 18" December 2019, another detailed affidavit was filed on
behalf of the State Government on 215t January 2020, giving therein the details about the
availability of timber. It was specifically stated in the said affidavit that eucalyptus and poplar
are the main species of TOF and 80% of the wood is derived therefrom. It was further pointed
out that the farmers in the State of Uttar Pradesh were not getting remunerative prices and
are forced to sell their produce at a very cheap rate mainly to middlemen. It was also pointed
out that there would be an expected investment of about Rs.3000 crore in the State with the
establishment of new WBIs. The same would employ more than 80000 people, mostly in the
rural areas of the State. However, all these factors have been ignored by the learned NGT.

79. Assuch, the learned NGT has grossly erred in deducting the availability of timber from
the prohibited trees. By now, it is more than settled that the Courts should not enter into an
area that is the domain of the experts. FSI, which is undisputedly an expert body, had arrived
at its estimation based on the scientific method. The learned NGT could not have sat in
appeal over the opinion of the expert.

80. It is relevant to note that MOEFCC, in pursuance of the directions issued by the
learned NGT had filed its opinion on 18" December 2019. It will be relevant to refer to
paragraph 8 of the said opinion.

“8. That based on the examination of available documents in light of the provisions of the Wood
Based Industries (Establishment and Regulation) Rules, 2016, MOEFCC is of the opinion that the
State of U.P. has followed the Wood Based Industries (Establishment and Regulation) Guidelines,
2016 (as amended in 2017) issued by MOEFCC. The availability of wood in the State has also been
assessed by the SLC through FSI. The Ministry is, therefore, of the view that the SLC may approve
setting up of new industries in the State if it is satisfied that sufficient timber is available legally to
run the new wood based industries.”

81. The learned NGT has failed to take into consideration the stand of the MOEFCC,
which also supported the stand of the State that sufficient timber was available legally to run
the new WBIs.

82. Insofar as the contention of the learned counsel for the respondents that, though in
the meeting of the SLC dated 4™ May 2018, it was decided to get the assessment done by
IPIRTI, the SLC in its meeting dated 7™ September 2018 did a volte-face and decided not to
get the assessment done from IPIRTI, the perusal of the minutes of the meeting of the SLC
dated 7" September 2018 would reveal that it was found that the IPIRTI had not done any
new study/assessment of the consumption of timber by various WBIs in any State/Union
Territory. It was noticed that, as per the report of the FSI, the TOF available was 77,74,522
cubic meters. Adding the timber available in the forest area of 2,57,273 cubic meters, the
total quantity of availability of timber was 80,31,795 cubic meters. It is to be noted that the
SLC had taken note of the letter dated 29" August 2018 issued by the Director, IPIRTI,
where he had communicated that no assessment pertaining to the annual consumption of
timber by Veneer and Plywood Industries was undertaken by the IPIRTI during the last two
years in any State of the country. It was found that the 2016 Guidelines itself provided for
annual consumption of timber based on the report of IPIRTI. In this premise, it was found
that there was no need to conduct a fresh study/assessment for the consumption of timber
by WBIs by IPIRTI. It was decided to accept the figures as provided in the 2016 Guidelines.

83. It can thus be seen that the decision of the SLC for not getting the assessment done
by the IPIRTI is based on sound reasons. When the 2016 Guidelines itself provided for the
consumption of timber by WBIs based on the report of the IPIRTI, there was no purpose to
again get the assessment done by IPIRTI. The scope of judicial review has been succinctly
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explained by this court in the case of Tata Cellular vs. Union of India’, which has been
consistently followed in a catena of cases. This Court, in the said case, observed thus:

“77. The duty of the court is to confine itself to the question of legality. Its concern should be:
Whether a decision-making authority exceeded its powers?

Committed an error of law,

committed a breach of the rules of natural justice,

reached a decision which no reasonable tribunal would have reached or,

a bk L=

abused its powers.

Therefore, it is not for the court to determine whether a particular policy or particular decision taken
in the fulfilment of that policy is fair. It is only concerned with the manner in which those decisions
have been taken. The extent of the duty to act fairly will vary from case to case. Shortly put, the
grounds upon which an administrative action is subject to control by judicial review can be classified
as under:

(1) lllegality : This means the decisionmaker must understand correctly the law that regulates his
decisionmaking power and must give effect to it.

(ii)  Irrationality, namely, Wednesbury unreasonableness.
(iii) Procedural impropriety.

The above are only the broad grounds but it does not rule out addition of further grounds in course
of time. As a matter of fact, in R. v. Secretary of State for the Home Department, ex Brind [(1991) 1
AC 696] , Lord Diplock refers specifically to one development, namely, the possible recognition of
the principle of proportionality. In all these cases the test to be adopted is that the court should,
‘consider whether something has gone wrong of a nature and degree which requires its

intervention”.

84. Applying the aforesaid principle to the present case, it cannot be said that the decision-
making process has been vitiated either on account of illegality, irrationality or procedural
impropriety.

85. With regard to the contention of Shri Dhruv Mehta, learned Senior Counsel, that
Annexure | to the 2016 Guidelines providing the timber requirement of a plywood unit to be
taken as “NIL” is contrary to the CEC recommendations is concerned, we do not find any
substance in the said submission. Firstly, 2016 Guidelines have been issued by the
MOEFCC in pursuance of the directions issued by this Court dated 5™ October 2015. In any
case, the raw material for plywood industries is ‘Veneer’ and the raw material for veneer is
‘timber’. We find substance in the contention of the appellants that, if timber is to be
considered again as a raw material for plywood, then it will amount to showing the
consumption of the same timber more than once, which is, in fact, not consumed. It is not in
dispute that veneer is a raw material for plywood, which is derived from timber. The same
timber is used for deriving veneer and such veneer, which is used for manufacturing
plywood, cannot be counted twice. In any case, as long as the 2016 Guidelines which are
issued in pursuance of the directions issued by this Court are not set aside, the contention
in that regard is without substance.

86. That leads us to consider the contention of the respondents that this Court has
repeatedly emphasized the principles of sustainable development, the precautionary

7 (1994) 6 SCC 651
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principle and the polluter pays principle. No doubt that the protection of the environment is
of utmost importance. It is the duty of this generation to protect the environment for future
generations.

CONCLUSION

87. It cannot be disputed that Section 20 of the NGT Act itself directs the learned Tribunal
to apply the principles of sustainable development, the precautionary principle and the
polluter pays principle. Undisputedly, it is the duty of the State as well as its citizens to
safeguard the forest of the country. The resources of the present are to be preserved for the
future generations. However, one principle cannot be applied in isolation of the other.

88. It is necessary that, while protecting the environment, the need for sustainable
development has also to be taken into consideration and a proper balance between the two
has to be struck.

89. A body having expertise in the field, i.e. the FSI, upon a scientific study, has concluded
that there is sufficient timber available in the State of Uttar Pradesh. Not only that, but the
respondents themselves have placed on record a project report on “Study to know the
percentage and value of the raw material sourced through U.P. Forests by Plywood and
Khair (Kattha) Industries in U.P.”. The said report is prepared by RAK Management
Consultants on the instructions of the Department of Planning, Economic and Statistics
Division, Government of Uttar Pradesh. The said report itself shows that the consultants,
during the field survey, observed resentment among the plywood manufacturers against the
process of issuing new licenses to the WBIs by the State Government.

90. The report further goes on to show that on average 1500-1700 trucks/tractor trollies
of the eucalyptus and popular wood from all over Haryana, Punjab, Himachal Pradesh and
Uttar Pradesh go to Yamuna Nagar, Haryana daily. Out of the said trucks/trollies,
approximately 300350 tractor trollies and some other small vehicles per day come from Uttar
Pradesh. The report shows that approximately 5 to 6 lakh metric tons of timber per year is
exported to Yamuna Nagar. The said material belongs to the western districts of Uttar
Pradesh, i.e. Muzaffarnagar, Saharanpur, Shamli, Baghpat and Meerut. It is stated that there
is no sufficient market for this produce in the said area. The report further finds that the
western districts of Uttar Pradesh, i.e. Meerut, Muzaffarnagar, Saharanpur, Baghpat and
Shamli, etc. do not have sufficient number of plywood and veneer units and as such, they
are not sufficient for the entire farmers’ produce available in the said area. The report itself
shows that the western districts need around 80-85 plywood and veneer units. The report
goes on further to show that there is dissatisfaction among the already existing industrialists
about the assessment made by the FSI.

91. Itis further to be noted that the State has specifically pointed out before the learned
NGT that on the establishment of WBIs, an investment of about Rs.3000 crore was likely to
be attracted in the State; employment opportunities to over 80000 people will be available
and the farmers of the State would get a more remunerative price. This would result in more
impetus for large-scale plantation and agro-forestry. The State also emphasized that this will
reduce dependence on traditional/cash crops and also reduce migration of people to urban
areas. It is also emphasized that if the new WBIs are permitted, it will reduce the import of
WBIs produce. However, all these aspects have not been taken into consideration by the
learned NGT.

92. It will be relevant to note that the Forest Research Institute, Dehradun, Uttarakhand
has published ‘Country Report of Poplars and Willows Period : 2012-2015’. The report states
that the timber from poplar and willow is the backbone of vibrant plywood, board, match,
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paper and sports goods industries. The report further states that in tune with Indian
Agroforestry Policy 2014, the plantation of poplar has been promoted. It further states that
the Planning Commission of India has given special grants to certain States for the
diversification of agriculture where farmers are advised to move away from paddy cultivation
to sustain agricultural production. Poplar and eucalyptus are among the few trees promoted
under this diversification plan. The report states that Poplar plays a significant role in rural
development by generating employment for many categories of skilled, semi-skilled and
unskilled workers.

93. The paper on “Trees Outside Forest Resources in India” published by the FSI, cited
supra, also emphasizes that TOF are significant natural, renewable resources which make
vital contributions to the agro-ecology, socio-economic improvement of the rural areas,
environmental amelioration in the urban areas and feed WBIs with raw material and thus
generate significant employment. TOF form nearly 38% of the carbon sink in the forest and
tree cover of the country. It states that TOF offers the path for achieving the national policy
goal of 33% of forest and tree cover in the country. It states that through the expansion of
TOF, particularly in agro-forestry and on culturable waste lands, India can substantially
increase its carbon sink to achieve its international commitments of NDC and LDN by 2030.

94. As already discussed herein above, the majority of TOF is from two species, i.e.
Poplar and Eucalyptus. These trees are fast growing. If a market is available for the said
trees, there will be impetus to the farmers for large scale plantations. The rotation in these
species is quite fast. This will, in turn, increase the green coverage. We are of the considered
view that the learned NGT has taken a lopsided view. It has failed to take into consideration
the concerns expressed by the State. The learned NGT has committed patent error in
ignoring the expert’s report and sitting in appeal over the same. The learned NGT has also
failed to take into consideration the stand taken by the MOEFCC, which supported the stand
of the State. As already discussed herein above, the State had emphasized many
advantages of granting new licenses to WBIs. It was also emphasized that the timber from
the State of Uttar Pradesh was being exported to the State of Haryana. However, none of
these aspects have been considered by the learned NGT. We are, therefore, of the
considered view that the impugned orders of the learned NGT are not sustainable in law.

95. There is another reason, in our view, why the order of the learned NGT would not be
sustainable. Though, on the date on which the review applications were rejected, 1215
provisional licenses were already granted and 633 units had already been established and
commenced production, the learned NGT has passed the impugned order which adversely
affects their interest. Either some of such industries ought to have been impleaded in their
representative capacity or a public notice should have been given so that such license
holders could have represented their case. However, the said contention is lightly brushed
aside by the learned NGT by holding that, since the issue is related to the general decision
of the State which is applicable uniformly to all the proposed provisional licensees, it is not
necessary to consider the issue raised in the impleadment applications. It is more than a
settled law that the principles of natural justice are required to be followed even in
administrative actions when such actions adversely affect the rights of the citizens. When
the learned NGT exercised its judicial powers, it could not have ignored the principles of
natural justice, which, even under Section 19(1) of the NGT Act, it is bound to follow.

96. Another aspect that needs consideration is that a serious issue was raised before the
learned NGT by the appellants herein with regard to the credentials and bonafides of the
original applicants.
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97. When the matter was heard by us, we too made pertinent queries to Shri Mehta and
Shri Chahar with regard to the credentials of the applicants before the learned NGT. One
applicant is Uday Education and Welfare Trust; the second applicant is Samvit Foundation
and the third applicant is U.P. Timber Association. Undisputedly, the U.P. Timber
Association was a litigant interested in the litigation. However, insofar as the other original
applicants, i.e. Uday Education and Welfare Trust and Samvit Foundation, for whom Shri
Dhruv Mehta and Shri Brijender Chahar, learned Senior Counsel are appearing, specific
gueries with regard to the activities undertaken by the said original applicants were made as
to whether they were involved in any activity with regard to the protection of the environment;
had they at least been engaged in promoting plantation; what were the aims and objectives
of the said original applicants; and what are the sources of funding, etc. Shri Mehta and Shri
Chahar, learned Senior counsel, fairly submitted that apart from the fact that they (original
applicants) had previously filed some public interest litigations wherein orders were passed
in their favour, they had no other information.

98. Shri Dhruv Mehta, learned Senior Counsel has rightly relied on the judgment of this
Court in the case of Ankita Sinha and Others (supra) to submit that the learned NGT is
empowered to take suo motu cognizance. This Court has held that, taking into consideration
the nature of functions of the learned NGT, it cannot be equated with other Tribunals and in
environmental matters, it will also have a power to take suo motu cognizance. However,
when the credentials and bonafides of a litigant approaching the learned NGT are seriously
raised, the same cannot be ignored.

99. We find that before a litigant is permitted to knock the doors of justice and seek orders
which have far reaching effects of affecting the employment of thousands of persons,
stopping investment in the State, prejudicing the interests of the farmers; the credentials and
bonafides of the applicants must be tested. In the present case, there is scope to infer that
the litigation could be at the behest of the existing WBIs who wanted to avoid competition
and continue to get raw material at a cheaper rate. There is also scope to infer that it could
be at the behest of the WBIs in the adjoining Yamuna Nagar district of Haryana where lakhs
of tons of timber is exported from the State of Uttar Pradesh. There is scope to infer that it
could be in the interest of middlemen who are engaged in exporting timber from Uttar
Pradesh to Haryana. We would, therefore, only request the learned NGT that, when
credentials and bonafides of such litigants are seriously raised and when entertaining the
grievance of such litigants, which is likely to adversely affect the rights of many, it should
ensure the bonafides and credentials of such litigants.

100. Though we are allowing the appeals, setting aside the orders of the learned NGT, and
upholding the action of the State Government in granting licenses, we would like to remind
the State and its authorities that it is their duty to protect the environment. The State and its
authorities should ensure that necessary steps are taken for arresting the problem of
declining forest and tree cover. The State and its authorities should make meaningful and
concerted efforts to ensure that the green cover in the State of Uttar Pradesh is not reduced
and to ensure that it increases.

101. The conservation of forest plays a vital role in maintaining the ecology. It acts as
processors of the water cycle and soil and also as providers of livelihoods. As such,
preservation and sustainable management of forests deserve to be given due importance in
formulation of policies by the State. In this regard, it will be apposite to refer to certain earlier
pronouncements of this Court.
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(@) In the case of Samatha vs. State of A.P. and Ors.8, a three-Judge Bench of this
Court after referring to the earlier judgment in the case of State of H.P. and others vs.
Ganesh Wood Products and others® observed that, even while considering the grant of
renewal of mining leases, the provisions of the Forest (Conservation) Act, 1980 and the
Environment (Protection) Act, 1986 would apply. This Court held that the MOEF and all the
States have a duty to prevent mining operations affecting forests. It further observed that,
whether mining operations are carried on within the reserved forest or other forest area, it is
their duty to ensure that the industry or enterprise does not denude the forest to become a
menace to human existence nor a source to destroy flora and fauna and biodiversity. It has
further been held that if it becomes inevitable to disturb the existence of forests, there is a
concomitant duty upon the State to reforest and restore the green cover and to ensure
adequate measures to promote, protect and improve both man-made and natural
environment, flora and fauna as well as biodiversity. It further held that there can be no
distinction between government forests and private forests in the matter of forest wealth of
the nation and in the matter of environment and ecology.

(b) In the case of Essar Oil Ltd. vs. Halar Utkarsh Samiti and others??, this Court
discussed the need for a balance between the economic and social needs and development
on the one hand and environment considerations on the other. It was observed that laws on
environment should be to create harmony between the two since neither one can be
sacrificed at the altar of the other. In this regard, the observations of this Court in the case
of Indian Council for Enviro-Legal Action vs. Union of India and others! were quoted
as under:

“While economic development should not be allowed to take place at the cost of ecology or by
causing widespread environment destruction and violation; at the same time, the necessity to
preserve ecology and environment should not hamper economic and other developments. Both
development and environment must go hand in hand, in other words, there should not be
development at the cost of environment.”

(c) Inthe case of Maharashtra Land Development Corporation and others vs. State
of Maharashtra and another!? reference was made to Glanrock Estate Private Limited
vs. State of Tamil Nadu® wherein it was observed as under:

“27. .... Forests in India are an important part of the environment. They constitute [a] national asset.
In various judgments of this Court delivered by the Forest Bench of this Court in T.N. Godavarman
Thirumulpad v. Union of India (Writ Petition No. 202 of 1995), it has been held that ‘intergenerational
equity’ is part of Article 21 of the Constitution.

28. What is intergenerational equity? The present generation is answerable to the next
generation by giving to the next generation a good environment. We are answerable to the next
generation and if deforestation takes place rampantly then intergenerational equity would stand
violated.

29. The doctrine of sustainable development also forms part of Article 21 of the Constitution. The
‘precautionary principle’ and the ‘polluter pays principle’ flow from the core value in Article 21.

8 AIR 1997 SC 3297 = (1997) 8 SCC 191
9 (1995) 6 SCC 363

10 (2004) 2 SCC 392

11(1996) 5 SCC 281

12(2011) 15 SCC 616

13(2010) 10 SCC 96
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30. The important point to be noted is that in this case we are concerned with vesting of forests
in the State. When we talk about intergenerational equity and sustainable development, we are
elevating an ordinary principle of equality to the level of overarching principle.”

(d) Of course, one cannot ignore one of the several dicta of this Court in T.N. Godavarman
Thirumulkpad vs. Union of India and others!* wherein this Court enunciated the definition
of “forest” in the following words:

“4. The Forest Conservation Act, 1980 was enacted with a view to check further deforestation which
ultimately results in ecological imbalance; and therefore, the provisions made therein for the
conservation of forests and for matters connected therewith, must apply to all forests irrespective of
the nature of ownership or classification thereof. The word “forest” must be understood according to
its dictionary meaning. This description covers all statutorily recognised forests, whether designated
as reserved, protected or otherwise for the purpose of Section 2(i) of the Forest Conservation Act.
The term “forest land”, occurring in Section 2, will not only include “forest” as understood in the
dictionary sense, but also any area recorded as forest in the Government record irrespective of the
ownership. This is how it has to be understood for the purpose of Section 2 of the Act. The provisions
enacted in the Forest Conservation Act, 1980 for the conservation of forests and the matters
connected therewith must apply clearly to all forests so understood irrespective of the ownership or
classification thereof...”

102. Though we find that for the sustainable development of the State and on account of
the availability of the timber, sanction of granting licenses can be permitted to continue,
however, as a responsible State, it needs to ensure that environmental concerns are duly
attended to. We, therefore, direct the State Government to ensure that while granting
permission for felling trees of the prohibited species, it should strictly ensure that the
permission is granted only when the conditions specified in the Notification dated 7™ January
2020 are satisfied. The State Government shall also ensure that when such permissions are
granted to the applicants, the applicants scrupulously follow the mandate in the said
notification of planting 10 trees against 1 and maintaining them for five years.

103. In the result, the appeals are allowed. The impugned orders passed by the learned
National Green Tribunal, Principal Bench, New Delhi in Original Application Nos.313, 335
and 396 of 2019 as well as in the Review Applications are quashed and set aside.

104. Pending applications, if any, shall stand disposed of.
No costs.

© All Rights Reserved @LiveLaw Media Pvt. Ltd.
*Disclaimer: Always check with the original copy of judgment from the Court website. Access it here

14 AIR 1997 SC 1228
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PRESENPATION
FOR
ENVIRONMENT CLEARANCE (EC) PROPOSED DHANORI RIVERBED SAND MINING
PROJECT (M L AREA 4.50 ha)
AT

GUT NO 181/1, 180/2, 181, 579, 182,183 VILLAGE DHANORI, TALUKA PAUNI
DISTRICT BHANDARA MAHARASHTRA

Date of EC Presentation: 03.12.2025
339th SEAC 1 MEETING
EC Application No: SIA/MH/MIN/559194/2025

N
&

NABET

PROJECT PROPONENT Design & En
District Mining Officer EIA CONSULTANT
Office of the District Collector Open Arch Design and Enviro Solutions LLP

QCI NABET Certificate No. NABET/EIA/24-27 /RA0356
Bhandara, Maharashtra Office No: 1104 / 1105, 11th Floor, Real Tech Park
Sector 30A, near Vashi Railway Station

Vashi, Navi Mumbai
Tel.: 9799534100/9892864543 :3;

Email: openarchdesign@gmail.com i
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INTRODUCTION
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» Taluka level committee consisting of GSDA, DMO, MPCB, Water Supply and Sanitation etc Headed by the

Tehsildar has recommended the proposal to the District Level Committee headed by the District

Collector

> District Level Committee headed by the District Collector has also approved the proposal for auction of

Dhanori Sand Ghat on (4.50 ha) at Wainganga River.

» The mining plan is approved by Directorate of Geology and Mining, Government of Maharashtra, Nagpur,

vide letter no. MLV /Misc./432/Part/2025/3909 dated 27t Nov 2025

» The mining will be carried out with opencast manual method and proposed production will be 23852

Brass/ annum upto the depth of 1.50 m as permitted by GSDA.

> As per EIA Notification dated 14.09.2006 and as amended in EIA Notification on dated 1.07.2016, this
project activity falls under Category ‘B2’.

> Sustainable Sand Mining Management Guidelines 2016 and Enforcement & Monitoring Guidelines for
Sand Mining, 2020, Maharashtra Minor Mineral Extraction Development and Regulation) Rules, 2013
Sand Mining Policy, Government of Maharashtra dated 08.04.2025.

.q"p.
Y2
B



NEAREST VILLAGE AND APPROACH Rgg(l)) 4
No of | Water EMP
Total Area Length No of | Trees | Requir cost
S Name of Name Taluk Name Availabl in of LG LG Trees | along | ement in
of of Worke | Tracto . ’
No | Sand Ghat Village a River | € Sand | Hectar | Approac rs rs along | villag in Rs.
g (Brass) e h Road Bank e cum/d Lakh
Road ay S
. | Dhano . | Waing
1 Dhanori e Pauni anga 23852 | 4.50 1400 30 10 225 | 1400 10 22.43
Nearest Village Aerial Distance Approach Road
Bhojapur 0.601 km 1400 m

1
By




CLUSTER CERTIFICATE
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=,
Collector Office Bhandara
(Mining Section)
E-mail:-dmobhandara123@gmail.com

No.Asan./Mining/Aro/table-14/W.S./ 4 IQIZOZS Date :- 4/ 1242025

To.
Member Secretary,
State Level Expert Appraisal Committee - 1
Department of Environment, Government of Maharashtra
15™ floor, New Administration Building,
Mantralaya, Mumbai 400032

Sub:Undertaking regarding No Cluster formation for Sand Ghat Projects in District Bhandara,

Maharashtra.

With reference to above mentioned subject during discussion of the proposal,
Committee Members had asked to submit undertaking regarding for no cluster formation.
As per MoEF&CC Notification dated 15.01.2016 and itsamendment dated 01.07.2016,
Sustainable Sand Mining Management Guidelines 2016, NGTPrincipal Bench, New Delhi Order
dated 13.09.2016 and Enforcement & Monitoring Guidelinesfor Sand Mining 2020, I (District
Mining Officer, Bhandara) hereby undertake that there is no cluster formation within112
proposals of Sand Ghats submitted for obtaining the Environment Clearance in District
Bhandara.
Thus, my undertaking is about No Cluster formation (MoEF&CC Notifications and NGT Order

dated 13.09.2018) in all the Sand ghats of Bhandara District.

Therefore, you are requested to consider project for obtaining environment clearance

Thanking You

Yours Fajthfully
¢ o

(Sawah Kumar,IAS.)

(Sachin Wadhave)
District Collector, Bhandara

District Mining Officer,Bhandara

Tiped & Letter-271

»
A

N
£
.
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DISTRICT DEMAND, AVAILABILITY ANé)gZSUPPLY STATEMENT

Financial Year

Available Sand

Demand and Supply information

(Brass)
F Y 2020-21 92826
FY 2021-22 752641
F Y 2022-23 0
FY 2023-24 344911
F Y 2024-2025 582579
F Y 2025-2026 1648036

DEMAND
Sr. No HEADS REMARK
(Brass)
D :
] emand as Per projected 2.00,000 .
population 2025
2 Gharkul Scheme 2,00,000 --
3 PWD and.oth.er | 1.50,000 N
departments in district
4 NH projects in district 70,000 --
Demand for Metro Rail
S Project in other district 50,000 --
(Nagpur)
6 .Demand .for NH project 20.000 S
in other district (Nagpur)
Projected Demand from 6,00,000
7 other district of state as --
per previous year
Total 1290000
Source: District Mining Office, Bhandara §




MINING PLAN APPROVAL LETTER

Sr. Namc of Project  Namcof Sand | Name of Taluka Nearest Gut No, Arey
Dircctorate ol CGeology and Mining, No. | Proponent Ghat | River _ . n Hy
Government of Maharashtra. 14 District Mining Pauni 2 Wainganga Pauni 86. 85, 82727} U
“Khanij Bhavan™, 27, Shivaj Nagar. _ | ()ﬂ_kcr.llhandam | : | . |
Cement Road. Nagpur-440010 15 District Mining Shivnala Wainganga Pauni 609, 608, 607606 150
Dated - : . Officer.Bhandara | N B |
To. 2 7 NOY 2025 16 I)i:lricl Mining Walni | Wainganga ' Pauni 4.5, 889, 888,887, 4.50
\__Bfsirict Mining Officer/Successful Bidder, =1 Officer.Bhandara | . i | , 886. 885 )
Collector Office, Bhandara. 7 Dl_.\lrlcl Mining Walni 2 Wainganga Pauni 815.816.814 4.50
! | Officer.Bhandara | | |
PR . v T ry ~ Y
Sub.:- Approval of Mining Plan of Sand Ghat of Dist. Bhandara in the State of Maharashtra. 18 ' 02&2:;3!;:1:; ltigaon | Wainganga Pauni 13. I-Zg II?.2270. 23. | 455
Ref.:- 1) Revenue & Forest Department, Govt. of Maharashtra. G.R. Dated 08/04/2025. 19 District Mining Kurza Wainganga Pauni 740, 745, 757, 770. | 3.15
2) Revenue & Forest Department, Govt, of Maharashtra, G.R. Dated 09/10/2025. . Officer.Bhandara o .
3) District Mining Officer, Bhandara consent letter dated 17/11/2025. 200 District Mining Ruyad | Wainganga Pauni 65,66, 119, 122 4.50
4) RQP letter dated 25/11/2025, . Officer.Bhandara | | | B i :
21 District Mining | Khaksi | Wainganga = Pauni 165. 166, 167, 168, 4.80
Sir. Officer.Bhandara [ 170, 171,172, 173,
In exercise of the power conferred by Government of Maharashtra vide industries. Energy T T — - . 1 . 174,175,176 177 |
and Labour department. Mumbai, Notification No. MNG/1004/P K. 610/Ind-9 dated 16/6/2004 under 22 | District Mining Dhanori Wainganga | Pauni 181/1.18072, 181, 4.50
rule 22(BB) of Mineral Concession Rules 1960, Mineral (Excluding Atomic and Hydrocarbon I _’i:_()ff.lcc:EB_h_q.m“lara ‘ . — ‘ 579,182,183
Energy) Concession Revised Rule, 2021 and vide Directorate of Geology and Mining, Government 4 | OI;'l_s!rlct Mining ‘ Visapur Wainganga Pauni 33/1, 3372, 3373, 450
of Maharashtra, Nagpur Notification No. Mining/480/2024/3292, Dated 04/10/2024. et ficer.Bhandara | : : 32.69.70 |
) ) ) ) . 24 District Mining Kodurli Wainganga Pauni \ 344, 345 2.00
I hereby approve the said mining plan subject to following conditions: Officer.Bhandara
: R . —_— 25 | District Mining Wattetkar Chulbandh Sakoli 10 | 240 |
Sr. | Name of Project | Name of Sand ~ Name of Taluka Nearest Gut No. | Area - ()‘TICC.I‘ Bhandara = _ | = 1
No. Proponent Ghat . River _in Ha. | 26 District Mining Salebardi Chulbandh Sakoli 122.123,124.125 1.50
[ District Mining Wadegaon Wainganga | Bhandara | Part 4.60 | Officer.Bhandara i
Officer,Bhandara (Rithi) = | 27 | District Mining Sasra Chulbandh Sakoli 553.556 275
2 District Mining Mandavi Wainganga | Bhandara | 558,559,560, 3561,  3.50 Officer,Bhandara
Officer.Bhandara | | 562 28 | District Mining Khandala Chulbandh Sakoli 58,59, 54.41 2.00
3 | DistrictMining | Kothurna | Wainganga | Bhandara | 573.571/1.5712. = L.62 | Officer,Bhandara |
Officer.Bhandara | | 569.570 | 29 | District Mining Parsodi Chulbandh Sakoli 540, 581, 541,657, | 2.50
4 | District Mining | Juni Takli | Wainganga | Bhandara 319/1, 31972 4.00 Officer.Bhandara | (Madeghat) 655, 656, 654, 653
Officer.Bhandara | | 30 | District Mining Parsodi Chulbandh Sakoli 530.531,525.533. | 2.00
5 | District Mining Bhojapur Wainganga I Pauni 222,226.227.230. | 4.90 Officer.Bhandara (Amrai) 534.536. 537, 539,
OfficerBhandara | | | | 231.232.245 | 538, 532. 529
6 | District Mining | Khatkheda | | Wainganga Pauni 564. 560, 199.200. | 4.90 31 District Mining Parsodi Chulbandh Sakoli | 865. 867, 863864, 3.00
Officer.Bhandara 202,517,562, 219, Officer.Bhandara |  (Powartoli) 835. 836. 837, 838,
I | — 1 20200 | ‘ 839, 840, 841, 842,
7 | District Mining Vilam Wainganga | Pauni 268, 275,269, 270.  4.90 843. 844, 824, 829,
Officer.Bhandara | S R - | 271,272,273 830. 831, 832. 833.
8 | District Mining Mangli | Wainganga Pauni 593.558/1.5582 | 4.90 847845
Officer,Bhandara | i : 32 District Mining | Mahalgaon | Chulbandh Sakoli 319,317, 316. 110
9 District Mining Junona 2 Wainganga ‘ Pauni 419,415, 413,412 300 Officer Bhandara | . 2281213, 235
| Officer.Bhandara | ) | | L i3 District Mining Jambhali Chulbandh | Sakoli | 285,286.287.288. 135
10| District Mining Yenoda Wainganga | Pauni 38.41 437 Officer, Bhandara 289,290,293, 294,
. Officer.Bhandara : - 205, 296
11 District Mining Junona Wainganga Pauni 62.61.59 4.50 34 District Mining ~ Nyaharwani | Chulbandh Sukoli 841,842 L2200
| Officer.Bhandara | - } ~ Officer.Bhandara
12 District Mining  Gudegaon | Wainganga | Pauni 150,176,177, 178, 4.90 35 District Mining | Palasgaon | Chulbandh | Lakhani 6, 1711, 250
- Officer, Bhandara - | 179,180, ]8"_- 190 | Officer.Bhandara 17/2.17/3.192.193
13 District Mining Pauni Wainganga Pauni 23, 15/3A.15/3B 4.06

Officer,Bhandara

3909
No. MEV/Misc./432/Part/2025/ f‘r-,! .

993

J94,1975,190,19
7,198, 199

7

¢ approval is given for the received proposal as applicable from this date onward and valid
to ;‘0 0972026 or till excavation of sand permitted in the approved mining plan whichever
carlier.

any stage. if'it is observed that the information furnished in the documents are incorrect or
srepresented the facts. the approval of the mining plan shall be revoked with immediate
ect.

i¢ approval of mining plan is subject to compliance and to fulfill the requirements as
:ntioned in MoEF&CC notification S.0.141(E) dated 15" January.2016. MoFF&CC
istainable Sand Management Guidelines, 2020 and Sand Mining Policy 08/04/2025 &
10/2025.

1e approval of the above sand mining plan is subject to compliance and to fulfill the
juirement as mentioned in Maharashtra Minor Mincral Extraction (Development and
rgulation) Rules. 2013 & MoEF&CC's Sustainable Sand Management Guidelines. 2020.

- Approved Mining Plan (112 Copies)
éﬁclon 5

Directorate of Geology and Mining,
Government of Maharashtra, Nagpur.

" Director. Directorate of Geology & Mining, Regional Office. Nagpur.
shutosh Meshram, TQP, Open Arch Design & Enviro Solution LLP. Office No. 1104 &
teal Tech Park. Sector 30 A, Near Vashi Railway Station. Vashi. Navi Mumbai-400705,

irector,

Directorate of Geology and Mining,
Government of Maharashtra, Nagpur.
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DISTRICT LEVEL SAND MONITORING (9387MMITTEE REOMMENDATION
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OTHER INFORMATION
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S. No. Impact Impact Control Measure Capital Cost (In | Recurring cost
Source Rs.) (In Rs.)
On Alr Compactl.on, gradation and drainage - 1.00,177 : 140,819
Quality on both sides
Proper maintenance % 1,14,488 % 1,60,936
Transport .
1 Road On Land/ Rd|Regular water spraying 3 85,866 % 1,20,702
Stability/ Rd |Health Check-up, Insurance of
degradation |[Employees and Rest shelter for % 2,14,664 R 3,01,756
labours (Shacks)
Sand carrying tractor will be
effef:tlvely covered by tarpaulin to 5 57 044 5 80,468
avoid escape of fines to the
atmosphere. (2 Tarpaulin)
o Truck/Tractor Air Quality Regular monitoring of the exhaust 3 71,555 ¢ 1.00,585
Movement fumes
Speed breaker & Traffic Management
Expenses. (Excluding Man Power
Salary which is included in labour ? 25,566 S 520
costs)
Regular ramp Inspection and Ramp
Ramp and Wik /|mRatenanee, (Bxolicing Man Power 11 A3 85,866| ¥ 1,20,702
3 / Salary which is included in labour
Sand Reach Operation
costs)
Provision of dusk masks 2 57,244 3 8

0,468
X

12



OTHER INFORMATION
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A 4 .

Green belt along bank (For Green
Bank Bank Erosion/ |Belt Development)
4 Maacohont Flood Plain Plantation of wide leaf tall trees on
& management |banks and grass along slanting X 8,12,500 X 4,006,250
portion of bank
Transportation Green belt along village Rd (For
S on Village Roads DS &OR ol Green Belt Development)
Final Mine . : :
6 Closer Plan Replenishment of {Gabions/ boulders.wﬂl. be 57 244 - 80,468
: ) Sand arranged as per guidelines
implementation
Mobile toilet, : \ :
7 |sewage handling oontipiebNtwage handling & 2,14,664| 2z 3,01,756
treatment
& treatment
8 C(.:TV. 1,86,042 R 2,61,522
Monitoring
g_ {7 round Watey 2 -| 250,000
Monitoring
1o | Providing Solar 1,00,177| % 1,40,819
Panels
Total 22,43,595| X 24,67,955

.\l"".
A2
&
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Sr. No. Description Cost (INR lakh)
1 Providing Solar Lights to the Village 1.00
Providing sanitation facilities for Ladies/Gents in
2 . 0.60
Village
3 Safe Drinking Water Facility for the Health Centre 0.40
Total 2.00

i
PSS
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Collector Office Bhandara
(Mining Section)

E-mail:-dmobhandaral 23@gmail.com

NO.Asan./Mining/Am/tab]e-l4/W.S./ﬂ '/2025 Date :-01/ (22025

Undertakin
L. the undersigned the District Collector, District Bhandara, hereby declare:
1. The proposals submitted for obtaining Environment Clearance for proposed sand
ghats in District Bhandara are complied with all the conditions of

a. The District Survey Report has been prepared as per the MoEF&CC notification
dated 27.07.2018 and enforcement and monitoring guidelines for sand mining,

MoEF&CC, 2020
Sustainable Sand Mining Management Guidelines 2016,

Enforcement and Monitoring Guidelines for Sand Mining, MOoEF&CC, 2020

d. EIA Notification dated 14.09.2006,

MoEF&CC notification no S. O. 141 dated 15™ January 2016,

Maharashtra Minor Mineral (Extraction Development and Regulation) Rules
2013

Thanking You.
Youys Faithfully

(Sqwan Kumar,IAS.)
District Collector, Bhandara

(¥ scanned with OKEN Scanner



Collector Office Bhandara
(Mining Section)
E-mail:-gy,bhandaral 23@gmail.com

No.Asan./Mining/Aro/table-14/W.S./ Yl 22025 Date :-01/ 22025

To,
Member Secretary,
State Level Expert Appraisal Committee - 1
Department of Environment, Government of Maharashtra
15" floor, New Administration Building,
Mantralaya, Mumbai 400032

Subject: Undertaking for M L Area of Sand Ghats 2025 — 2026

With reference to the above subject I, District Collector, Bhandara hereby
declares that the area of sand ghat has been finalized based upon the availability of sand
in Sand Ghats as per Sand Mining Policy and Taluka Level Sand Monitoring Committee
have personally visited the area for finalizing lease area. I have monitored the proposals
and areas proposed are correct so recommended by the District Level Sand Monitoring

Committee.
Thanking You.

Yours Faithfully

(SawAh Kumar,IAS.)
District Collector, Bhandara

ter-269
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ERTIFICATE

CERTIFICALE

n has been undertaken in compliance as

survey Report (2025-26) preparatio
2018 and Enforcement and

the 25t July,
try of Environment Forest and Climate

District
tion No. 5.0.3611(E) New Delhi,

per notifica
2020 of Minis

monitoring guideline for sand mining,

Change Government of India.
cover sand mining location as well as other mining

Every effort has been made to
h all its relevant features to

g activity in the district wit

activities area and overview of minin
hable and non-replenishable areas of rivers,

geology and mineral wealth in replenis stream and

other sand sources.

This report will be a model and guiding document which is a compendium of available

environmental and ecological set up of the district and

mineral resources, geographical set up,
es. Draft District Survey

is based on data of various departments, published report and websit

Report will form the basis for application for environmental clearance, preparation of reports

and appraisal of projects.

The DSR (Detailed Survey Report) was open for public comments and suggestions for 30
days. After the 30-day period ended, no comments or suggestions have been received, so the

report has been finalized.

/ w"'fw/

District Mining Officer, ict Collector,

Office of the District Collector, Office of the District Collector,

Bhandara Bhandara

@ Scanned with OKEN Scanner
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Collectrate Office, Bhandara
(Mining Scction)
E-Mail: -dmobhandaral23@gmail.com
Kra. Asan-14/Mining/Aka/Kavi/ 620 (2025 _ Date: - ©2/12/2025

DMO VERIFICATION CERTIFICATE

This is to certify that I have personally visited the proposed Sand Ghat sites located in
Bhandara District along with the appointed consultant.

Based on the verified information obtained during the site visits, the Project Impact
Assessment has been duly conducted. Furthermore, the Environmental Management
Plan (EMP) has been prepared following the provisions outlined in the “Sustainable Sand
Mining Guidelines 2016 and 2020", along with all relevant memorandums, guidelines,
and directives issued by the Ministry of Environment, Forest and Climate Change
(MoEFCC), Government of India.

After thorough verification and assessment, I hereby recommend that all the proposed
sand ghats in [District Name] are geologically feasible and meet the necessary
environmental and regulatory standards for sustainable sand mining.

Date: 02/12/2025

Place: Gondi

Signature:

Name: Sachin Rambhau Wadhave

Designation: District Mining Officer,
Collector Office, Bhandara.

3 i fzr 263
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MINING PLAN- o)
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vide Letter No.2
DHANORI SAND GHAT

(WAINGANGA RIVER BED)

Category- B2
VILLAGE: DHANORI, TEHSIL: PAUNI,
DISTRICT: BHANDARA, STATE: MAHARASHTRA
AREA: 4.5 HA, IN WAINGANGA RIVER BED GUT NO: 181/1, 180/2, 181, 579, 182,183
[NON-FOREST, GOVERNMENT LAND]

Period: - 1 Year from the date of Approval of Mining Plan

i.e. 2025-26
OR

PROJECT PROPONENT:
DISTRICT MINING OFFICER, BHAN

PREPARED UNDER MAHARASHTRA MINOR MINERAL EXTRACTION [DEVELY
REGULATION] RULES, 2013 OF SECTION 15 OF MMDR ACT 1957 [67 O

MAHARASHTRA

Environment Consultant:

‘er x
AN
X

Design & Enviro Solutions LLP

OPEN ARCH DESIGN & ENVIRO SOLUTIONS LLP
OFFICE NO. 1104 & 1005, REAL TECH PARK, SECTOR 30 A,
NEAR VASHI RAILWAY STATION, VASHI, NAVI MUMBAI - 400705
QCI/ NABET Accreditation No: NABET/EIA/24-27/RA 0356

Prepared By: r
\ hear)
! ASHUTOSH ng&sﬁ?m
Ashutosh R. Meshram ‘ _ (Technically gl e

Technically Qualified Person "

NOVEMBER, 2025 %ﬂ’,&/
ctor

Oirectorate of Geology and Mining
Gov. of Maharashtra, Magpur
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Mining Plan of Dhanori Sand Ghat,

Area- 4.5 Ha.

Village- Dhanori, Tehsil- Pauni, District- Bhandara

MINING PLAN OF DHANORI SAND GHAT IN VILLAGE DHANORI,
TEHSIL PAUNI, DISTRICT BHANDARA, M.S ALLOTTED AREA 4.5 HA.

1. GENERAL INFORMATION

Name of Project Mining Plan of Dhanori Sand Ghat
Area (In Ha.) 4.5 HA.

Village Dhanori

Tehsil Pauni

District Bhandara

State Maharashtra

Gut No. 181/1, 180/2, 181, 579, 182,183
Toposheet No. F44T9

Name of Project
Proponent

Mineral which is | Sand (Minor Mineral)
occurring in area
and which the
applicant intends to
mine

Period of mining| 1 Year from the date of Approval of Mining Plan i.e.
lease is granted 2025-26 Or up to exhaustion of Sand quantity @
23852 Brass per year.

Name of Technical | Ashutosh R. Meshram
Qualified Person MIG 84, 2/4 Rambagh Quarter Medical Square
Nagpur-440003

ashutoshmeshram013@gmail.com

Environment Open Arch Design & Enviro Solutions LLP,

Consultant Office No. 1104 & 1005, Real Tech Park, Sector 30 A,
Near Vashi Railway Station, Vashi, Navi Mumbai -
400705 (Maharashtra)

2. INTRODUCTION

2.1 Sand deposit
Sand is an unconsolidated and granular material, which is naturally
deposited along moving water bodies like current Rivers/streams in present
reference. Sand is a mixture of rounded to sub-rounded and angular to
sub-angular fragments of rock(s) and/or mineral(s). The composition of the
sand includes various hard, resistant and heavy rock-forming minerals that

tentatively indicate its source rocks and distance trraveled. }a.n\d contains

MINING PLAN OF DHANORI SAND GHAT 1 \ mj@%
i{Techmr:a! 4 I\'ﬁ‘{é AM

SH
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Mining Plan of Dhanori Sand Ghat,

Area- 4.5 Ha.

Village- Dhanori, Tehsil- Pauni, District- Bhandara

very fine sand grains (0.0625mm to 0.25mm), medium sand grains

(0.25mm to 0.50mm), coarse sand grains (0.5mm to 2.00mm), gravel

(2.0mm to 4.0mm), pebble (4.0mm to 64.0mm), cobble (4.0mm to 64.0mm)

and boulder (4.0mm to 64.0mm) sized fragments or grain. It is deposited

along the paleo, buried, and existing stream channels (flowing water), flood

plains, beaches, deserts etc.in the form of alluvial and Aeolian deposits.

River bed sand mining is commonly observed, owing to the habitation

concentration along the rivers. Sand mining is preferred near the markets
and/or along the transportation routes, to reduce the transportation cost.

2.2 Sources of Sand

The sources of sand are the rocks that originated /formed millions : “"-’y 4
ago largely owing to igneous, metamorphic, sedimentation activiti 1"
the Earth and compacted. Rocks are characteristically composed s &1 1qu \

/

st bum‘

complex, and coherent aggregate of set of one or more mmerél’s Ro
undergoes earths various detrimental activities, climatic and env1r’0nmbntél il
outrages causing physical and chemical weathering, leading -tos, its—"
fragmentation by disintegration into smaller bits, during prolonged suffac:e
exposure. The physical weathering factors include extreme temperature
variation, water freezing, and melting, etc. and chemical factors involve
solutions (dissolving substances), hydration (forming hydrous compounds),
hydrolysis (hydrolytic action of water), oxidation (soil-forming minerals),
reduction (removal of oxygen), carbonation, etc. activities on the rock and
its mineral components, that split the rock into fragments and/or
component mineral grains. At times loosely balanced rocks and boulders
roll down by the wind and gravity to break into pieces like sand grains and
rock fragments. Wind carrying fine particles in the form of suspension,
blowing constantly over the rock at great speed exerts a grinding action
whereby the rock gets disintegrated. The eroded rock fragments & minerals
are and transported by moving water, which has tremendous capacity of
transporting the fragments by jostling and rolling. This also causes
tumbling, mutual grinding, abrasion, attrition of the broken fragments to
further reduce their size to tiny rounded to subrounded fragments and
grains of the hard, resistant and heavy material. This granular material
accumulates at suitable locations to form an unconsolidated sedimentary
sand deposit.

1‘

\\

’/

2.3 Sand Ghat
The Sand Ghat under reference is situated in village Dhanori, Tahsil Pauni,
District Bhandara, Maharashtra State. The District Collector allotted the
work of a mining plan preparation over an area of 4.5 Ha. vide work-order
No. 3MN-—14/@NST/ 31/ BIfd—595 /2025, dated 27.06.2025 to obtain
approval of the Directorate of Geology and Mi ;'ng. The/mmliné “Plan is
MINING PLAN OF DHANORI SAND GHAT 2
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Mining Plan of Dhanori Sand Ghat,

Area- 4.5 Ha.

Village- Dhanori, Tehsil- Pauni, District- Bhandara

prepared and submitted under Rule 23 of MMME (D&R) Rule 2013;

MoEF&CC Notification S.0. 141 (E) dated 15t January 2016, MoEF&CC

Sustainable Sand Mining Management Guidelines 2016 and Govt. of
Maharashtra Sand Policy dated 08.04.2025 for the approval.

2.4 Reclamation Study

It is observed in the field that the unconsolidated sand is unevenly
deposited at the bed of the river and also in flood plains. Sand is spread
along river bed of almost NW — SE flowing Wainganga River in Pauni Tehsil
of Bhandara district. The sand ghat is located at the SW bank of Wainganga
River in the Dhanori village. The Wainganga major River course of
transporting the fragments in the form of wash-, suspended bed-, and bed
load in Pauni Tehsil of Bhandara district. The upstream catchment of
Wainganga River from the area is estimated to spread over, 22,0 g
km?Z.Calculation based on Dicken’s coefficient and average annqa’:l ra.]nfall“
in the catchment area, it can be suggested that the calculated quantlty;
sand excavation be restricted to reclaim the quantity annually, prov1déd
average rainfall achieved in the district (~1180 mm/y). ;

Calculation based on the Meyer-Peter analysis, the bed load transport for S

the studied river Wainganga reach taking average width as 123 meters is
15197 MT/day or 12,15,751 MT/year taking 80 days as river flow suggests
feasibility for annual mining i.e. during post monsoon to pre-monsoon
pericod i.e. tentatively from November till next year’s June. Cyclic allotment
of sand ghat is expected to maintain the sand deposit and environment
requirements. The above Calculation is from the Principles and Practices of
Engineering Hydrology’'.

2.5 Feasibility of sand mining

Sand will be mined from surface above the flowing water level, where entire
removed material is likely to be almost the same. Sand mining has, neither
during mining nor the post-mining undesirable impact on land, air,
groundwater, animals, vegetation, microorganism/planktons by strict
adherence to the directions. Sand has extensive demand for all type of
developmental activities.

About 67500 m3 sand can be annually removed from the sand ghat located
about 1.5 m below general ground level and situated at ~400 m from the
transportation road. Sand resources of >67500 m3are estimated to exist up
to 1.5 m depth. Initially, a moderate quantity of sand shall be mined as
essential building material (minor mineral) for all types of constructions and

yield maximum quantity during summer till Rain{fall duri onsoon. |
1
l _ W msseearry
ASHUTOSH R. MESHRAM
MINING PLAN OF DHANORI SAND GHAT 3 [ (TeEeHPBAR Hoiehram
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village- Dhanori, Tehsil- Pauni, District- Bhandara

3. GENERAL

The Dhanori Sand Ghat has been kept for Auction which is situated at
Village Dhanori, Taluka Pauni, and District Bhandara and hence before
Auction, a Mining Plan and Environmental Clearance are required and
hence Mining Plan is being prepared. The Sand Ghat of ha is located in Gut
No. 181/1, 180/2, 181, 579, 182,183 of Dhanori village of Pauni Telsi
Bhandara district.

Date of | Period & date of expiry Khasra Area |A
grant No./Area in
Ha.
To be |1 Year from the date of|In 4.5 Dis
granted | Approval of Mining Plan i.e. | Wainganga Ha Minin
after 2025-26 OR up to the|river bed in Officer
auction | exhaustion of the sand|gut No. Bhandara
quantity at the abstraction | 181/1, District,
rate of 23852 Brass per 180/2, 181, M.S.
anim 579, 182,183

4. DETAILS OF EXCAVATION OF SAND AS PER SAND POLICY
08.04.2025

According to the guidelines of the Maharashtra State Government for sand
excavation, the area of the sand ghats is restricted between 1 hectare and 5
hectares for the sand excavation and transportation for a period of a
maximum of 1 year OR up to the exhaustion of the sand quantity at the
abstraction at the rate of 23852 Brass per annum.

The Dhanori sand ghat of 4.5 hectare is located in Taluka Pauni, district
Bhandara, which is to be auctioned by the auction committee. Therefore,
the mining plan is prepared for EC (environmental clearance) to avoid
scarcity of sand, in turn delaying the developmental projects in the area.

Dhanori sand ghat has the feasibility to sand extraction capacity at the rate
of 23852 Brass/annum (67500 m3) for a couple of years, therefore the Sand
ghat area is recommended for grant of EC to maintain a regular supply of
the essential sand material for the developmental activities. Likewise, the
Dhanori sand ghat can be granted to a deserving mining agency as per rules
and regulations for sand mining and transportation for 1 year, or up to the
exhaustion of the sand quantity at the abstraction at the rate of 23852

Brass per annum.
| R £ e e LD

ASHUTOSH R. MESHRAM

'1' (Technically Qualified Person)
. Ashutosh R.-Meshram
{Technically Qualified Person)
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village- Dhanori, Tehsil- Pauni, District- Bhandara

5. THE DETAILS OF SAND GHAT

The Khasra map of the Sand Ghat area is marked by shaded portion &
singed by Government Authorities is enclosed as Plate No — 2. Land details
are enclosed with Sand Ghat papers, which depict it as a Government Land.

Name & Address of the Applicant: District Mining Officer, Bhandara,
Maharashtra.

Status of Applicants: Govt. Body District Mining Officer

Mineral which is occurring in | Sand
the Sand ghat:

Period for Mining to be granted: |1 Year from the date of Approval of
Mining Plan ie., 2025-26 OR up to the |
exhaustion of the sand quantity c«tbﬁ“'
abstraction at the rate of 238
per annum.

Name, Address, and Email of | Ashutosh R. Meshram
the qualified person Preparing | MIG 84, 2/4 Rambagh Quarter*Medicd
Mining Plan. Square

Nagpur-440003
ashutoshmeshramO13@gmail.com

Name of Prospecting Agency: The Geological Survey of India has
geologically mapped the area and the
Directorate of Geology and Mining,
Government of Maharashtra has reported
the occurrence of Sand. Geological Plan
enclosed as plate No. 4 & 5.

This Mining Plan is prepared under section 15 of MMDR ACT 1957; Rule 20
& 23 of Maharashtra Minor Minerals Extraction [Development and
regulation]| Rule 2013 for approval of DGM, Govt. of Maharashtra.

6. LOCATION AND ACCESSIBILITY

The sand ghat of village Dhanori is located at 20°45'37.30"N: 79°41'21.81"E
in Pauni Taluka of Bhandara district, Maharashtra. Nagpur is located at
~60 km in the west from the district headquarter Bhandara and Raipur is
located at ~225 km in the east. These important towns are connected by
National Highway No.247. Road connectivity by NH-247 is also available.
Regular public and goods transport services are available for Nagpur and
Raipur. It is one of the important divisions of the Maharashtra State Road
Transport Corporation. Bhandara has fair connectivity to neighboring
Madhya Pradesh and the Chhattisgarh States. f &
Bhandara Road railway station and road transport se
of Bhandara and the district. Bhandara is dTrectly covinebie
ASHUTOSH 7 s
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village- Dhanori, Tehsil- Pauni, District- Bhandara

::Elpital Mumbai, Raipur, Nagpur, and Kolkata by Indian Railway, and the

nearest airport is located at Nagpur.

Sand ghat is at 6km from Tehsil headquarter Pauni and 42km from
Bhandara. The Dhanori sand ghat is connected to the approach road by a
distance of 1400m in the west, which is further connected to Pauni-Dhanori
Pakka Road. The Dhanori sand ghat area is covered in SOI Toposheet
F44T9. GPS reading of boundary apex points is given below:

Boundary points of Latitude Longitude
Dhanori
BP1 20°45'37.30"N 79°41'31.27"E
B.P2 20°45'39.77"N 79°41'33.57"E | -
o 1 L o 1 n A *Gﬁ.' ;
BP3 20°45'49.18"N 79°41'21.81 %‘uh/_ 4

% .

BP 4 20°45'46.84"N 79°41'19.49/}é§° / @

A

“C -

- e LW v W -

- o T p -

HE: 9
7. GEOLOGY 3‘«\-'?, X T ;
The Achaeans to Mesoproterozoic rocks are regionally exposed occupylng“ ~ Q‘:/

most of the Bhandara district. The oldest Amgaon gneissic complex --?:-‘»”:

predominantly comprises basement gneiss, granite, migmatite, quartzite
and is exposed in almost NE-SW trending central part occupying
extensively wide zone across the district. These oldest rocks are exposed
across, almost north-south flowing major river Wainganga, which in turn
have a wide alluvial zone. The Palaeoproterozoic to Mesoproterozoic Bijli
Rhyolite of Nandgaon group, with inliers of basement rocks and outliers of
younger rocks, occupies almost the entire eastern part of the district. The
overlying Sakoli group of the Mesoproterozoic period comprised
predominantly of meta-sedimentary quartz mica schist and phyllitic rocks
is forming an extensive, triangular exposure between Gondia-Sakoli-
Lakhandur-Bhandara, with a centrally located large exposure of N-S
inverted pear-shaped inlier of the gneissic complex between Lakhni-
Morgaon Arjuni area. In the northern parts of Bhandara district, the
younger metasedimentary rocks of Sausar Group are exposed almost in the
WSW-ENE direction between Tumsar and Bawanthari River. Regionally the
quartz and feldspar predominant rocks are exposed in all most all parts of
the district. Therefore, all tributaries joining the Wainganga river i.e., from
the eastern bank like the Thel, Bagh, Chulband, Garhavi, Khobragadi, and
Kathani, etc. and western banks like the Hirri, Chandan, Bawanthari, Sur,
Kanhan, and Mul, etc. are almost equally potential to transport and carry
the sand and associated sediments to deposits tl—( transpo material into

the river bed. l o M )

MINING PLAN OF DHANORI SAND GHAT 6 ASHU W fﬁgﬁga%‘ 2
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village- Dhanori, Tehsil- Pauni, District- Bhandara

The Bhandara is one of the important districts of Maharashtra state,
occupying an area of 3717 km? with a population of about 12 lakh. It is
known as the "District of Lakes" and has a mixed economy with agriculture,
industries, and forest resources and is also known for large rice production.
Bhandara is also known as "Brass City" owing to the presence of a large
brass products industry.

Bhandara is located at 79°39°E :21°10'N and an administrative district in
Nagpur division. The district is engulfed by Balaghat district (Madhya
Pradesh) in the north Gondia district in the east, Chandrapur district in the
south, and Nagpur mark western borders, respectively. The Bhandara
district is divided into 3 sub-divisions named Bhandara, Tumsar and Sakoli
and7 talukas named Bhandara, Pauni, Tumsar, Mohadi, Sakoli, Lakhani,
and Lakhandur.

7.2 Physm graphy

down South and joins the Wardha River and is named as Pranh1ta River =
The river flows due south in a partly controlled and partly meandering
course through the Madhya Pradesh and Maharashtra States for~640 km.
Several tributaries join the Wainganga from Balaghat district of Madhya
Pradesh and Gondia, Bhandara, Nagpur, Gadchiroli, and Chandrapur,
districts of Maharashtra main being the Thel, Bagh, Chulband, Garhavi,
Khobragadi, and Kathani joining the eastern bank; and the Hirri, Chandan,
Bawanthari, Kanhan, and Mul joining the western bank.

Dhanori sand ghat is located in the bed of River Wainganga at about 80 m
away from the nearest SW bank. The slope of the Dhanori Sand ghat is of
the tune of 5m observed towards SE direction. Google earth image from 240
to 245 MSL is observed towards SE. Generally, the area is undulatory with
SE slope and highest MSL is 245 m while and lowest is 240 m.

7.3 Climate and Rainfall

The climate of the district may be divided into a) Moderately warm rainy
season during June to Sept., b) Cool and dry season from Oct. to Feb., and
c) Hot dry season from March to May. The average temperature of the
district is ranging from 6°C during winter to 45°C during summer. During
the greater part of the year, the climate is quite plegsant. It @;EE rainfall

mostly from the South-West monsoon. Rainfall is not unifor/’_)rp,@:f@’_of

wuTo

1
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the district. Average rainfall in Bhandara district is around 1200 mm

annual and mostly restricted from June to September.

7.4 Reserve of Sand in the Sand ghat
In absence of any detailed exploration, the reserve of Sand has been
calculated based on the following parameters.
i). Sand is exposed in the beds of Wainganga River and Sand Ghat,
as well.
ii). A cross-section has been drawn and area calculated to consider
the area in m?2.

iii). The bulk density of Sand is considered to be 2.65 due to
granular mixture of minerals [reference from Agri
information.in]

iv). The total reserve of Sand Ghat area is calculated based o

given below in the Table.
Av. Length x Av. Area in | Quantity of sand | Quantity in Brass
Width of the Sand m?2 in m3. (L*W+*D)
Ghat
Mining area=450m | 45000m?2 | 450 m x 100 m x | 67500 m3/2.83
x100 m 1.5m = 67500m?® | =23852 Brass

Thus, the net reserve calculated for Mining of Sand in the lease area is
>67500 m?, which can be worked for a granted period @ 67500 m3per year
in the period allotted for auction i.e., for 1 Year from the date of approval of
mining period i.e., 2025-26 or from the date of auction, whichever is earlier.
The life of the deposit is initially considered for 1 years. Geological sources
of sand formation are highly potential to annually supply the
extracted /mined quantity of sand. However, after an assurance survey of
the sand replenishment by the district authorities from the Collector Office,
Bhandara, Maharashtra, the sand mining may be allowed for further 1 Year
on yearly basis. In case of poor or unsatisfactory replenishment of sand
deposit, an interval of no sand mining activity may be considered and
restrictions imposed for the desired period, so as to replerii 3
required level.

REPLENISHMENT STUDY OF SAND GHAT:

The deposition in a river bed is more pronounced Qf'lé:{mg ﬁy season
although the quantum of deposition varies from stream to stream
depending upon numbers of factors such as catchment, lithology,
discharge, river profile and geomorphology of the nvqr course )u—l?{e ‘annual
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deposition is one meters, but it is noticed that during flood season whole of

the pit so excavated is completely filled up and as such the excavated area
is replenished with new harvest of minerals.

The data below represents thickness of sand in respective Sand Ghats
which is allowed to be excavated after the Survey carried out by taluka level
technical committee who estimated the depth and area of each Sand Ghat
as per Sand Mining Policy existing during the surveys. This data shows the
trend of replenishing sand each year in the respective Sand Ghat as well as
of the River in Nagpur district.

Methodology adopted for the sand replenishment study

1. Field data collection followed by cross section survey over the sections
of fixed intervals. Along the river showing river bed material (RBM) with
present elevations.

2. Remote sensing- used for identification of watershed area relevant to
mine lease. The data used from the latest satellite imagery.

3. Estimation of catchment yield and bed load transport. The cat’;f(
yield has been computed using the Strange"s runoff method (S“trﬁn "s¥

Monsoon runoff curves) for the runoff coefficient. The iso-pluvial \maps of

IMD have been used for estimation of catchment yield and peak:flood

discharge for the study area by various methods like Dickens, Jarvis; and e
Rational formula at 25, 50 and 100 years return period. The estimationof "

bed load transport comprises of use of analytical models namely the
Einstein, Meyer Peter and Ackers & White's equation for calculation of
bed load transport.

Study area:

Proposed leases are located all over the entire district. There are Four
major Rivers in the District namely Wainganga, Chulbandh, Bavanthadi
and Sur.

Rainfall Data for the study area:

The district receives 80% of the total rainfall during June to September.
The average rainfall of the district is 1182.32 mm over 52 - 55 rainy days

Table no. 1 Strange’s monsoon rainfall-runoff curves

Year Rainfall (mm) Year Rainfall (mm)
1998 1266 2012 1363.2
1999 1108.7 2013 1691.2
2000 1139.5 2014 799.9
2001 1355.1 2015 1078.3
2002 1177.7 2016 927.9
2003 1393.3 2017 850.5
2004 765.3 2018 1029.6
2005 1622.8 2019 - 1286.5
: —— =
MINING PLAN OF DHANORI SAND GHAT 9 | Ashuto . Meshram
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2006 1031.9 2020 1172.4
2007 1313 2021 1099.8
2008 974.4 2022 1447.9
2009 983.6 2023 1142.4
2010 1558.7 2024 1232.5
2011 1113.1 2025 1180.0
Average Rainfall in mm 1182.32

The dependability has been calculated on the basis of last 28 years
rainfall, as indicated in Table-2 where water availability has been
considered for arriving at 50% dependability (Table-3 and 4), respectively.

,44\1

Table no. 2: Rainfall data (Arranged in Ascending order for 22 y,éé.ns) ,._-ﬁ

I

S.N., i.e. order Rainfall S.N., i.e. order Ré'rh"ffil G

number (m) (mm) number (m) lmm) , ';1
L. 765.3 12. 1@;3@{5 it
2. 799.9 13. RA
3 850.5 14. 1266 1],
4. 927.9 15; 1286.5
B 974.4 16. 1313
6. 983.6 17. 1385.1
7. 1029.6 13, 1363.2
8. 1031.9 19. 1393.3
9. 1078.3 20. 1558.7

10. 1108.7 21. 1622.8

11. 1113.1 29: 1691.2

Table no. 3: Calculation of order number (m)
Rainfall dependability percentage
p=50%
m = Nxp/100
N=28,p =50
m = 14
Here, m = Order number

N = The available rainfall data of the past N years is first of all arranged-in

the descending order of magnitude

0

‘l heear)
p = Dependability percentage \ SHUTOSH R. MESHRAN‘I
s Technically Qualified Person)
1 s
10 Ashutosh R. Meshram
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The rainfall value tabulated above in Table -3, the Order No. 11 has the

values of 1266 mm
So, Psox% =111.3 cm

Average value of Strange’s Run off percentage is calculated from
Strange”s monsoon rainfall-runoff curves (Figure-8) considering the

catchment area as good and the Runoff % for the area is:

Runoff % at 50% dependability of rainfall = 43%

At
- ra:
ol 71 PR ... Y

gqe of Kointg

yneds Bercont

EANNE

e 101
=] il

Total Moensoon Reowdfall inocm e o

Figure: Strang-e’s monsoon rainfall-runoff curves

Sediment Transport Analysis

The sediment transport analysis is based on three different steps with
various equations pertaining to stream process, dealing with critical
dimensionless shear, another one relative roughness and boundary
resistance and the last one bed load equations.

Flow Resistance from Relative Roughness

. Colebrook-White equation, of which a number of variations exist, has the
general form U/U* = A log(B*relative roughness)

Resistance Factor = velocity / shear velocity = U/U*

-Where: { i
U = velocity ; @mh@m
- b -_A-—H—_\—__‘—.—
* = shear velocity ASHUTOSH R. MESHRAM

. ' chni ifi ’
Value varies from about 2 for rough streambeds to 16 for STRCGHH LS FER#) is
related to common resistance equations as follows: '

MINING PLAN OF DHANORI! SAND GHAT 11 Ashutosh R. Meshram
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LManning's roug-hness coefficient (n): U/U* = R(1/6)/(ng0.5)
D'Arcy-Weisbach friction factor (f): U/U* = (8 /{)0.5

Because the Colebrook-White equation is a function of measurable values;
depth and particle size, other roughness coefficients can be made
functions of depth and particle size in generally straight uniform gravel-
bed strearns where resistance is dominated by boundary roughness

Shield's Threshold of Motion Equation.

Ds=A / ((As - A) g 0.06)(304.8)

Ds=diameter sediment particle (mm)

A =shear stress=(Ag)(depth)(slope) (Ib/ft2)(N/m?2)
As=density of sediment (5.15 slugs/ft3) or (2560 kg/m?3)

A =density of water (1.94 slugs/ft3) (1000 kg/m?3) g=gravitational
acceleration (32.2 ft/s?) (9.81 m/s?)

0.06 = Shield's parameter typically in the range of 0.04 to 0.07 Conversion
Constant 304.8 mm/ft or 1000 mm/m

In gravel-bed streams at bankfull flow the particle at the threshold of
motion is often near in size to the Dsop of mobile bed surface material.

Bedload Sediment Rate

Three common bed load equations are Ackers and White, Meyer-Peter and
Einstein. Many more equations exist, some of which are more appropriate
for different conditions. The most appropriate for non-perenial streams
applicable to this study is the Meyer-Peter equation, although calculations
have been done for all three. Out of the 3 methods considered, the Meyer-
Peter equation gives the reliable value for bed load sediment rate
calculation. Considering it has the most suitable equation for Non-
perennial Rivers of Maharashtra.

Results

The sediment transport analysis was performed using “Sediment
Equations, version 4.0” software developed by Department of Natural
Resources, Ohio University, USA.

Table no. 4: Analysis result using Threshold of Motion

Threshold of Waing | Bawan | Chulb Sur | metric
Motion anga thadi andh units
depth d 1.5 1 1.1 1.3 m
slope S 0.001 0.0014 0.001 0.00 m/m
56 2 70 | 155 | B s
diameter sediment | d| 0.002 | 0.002 | 0.002/| 0.00,{ ) m
MINING PLAN OF DHANORI SAND GHAT 12 j Ashﬁﬁ%—
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i 2
ng;‘;f;lt‘l’;‘jl g| 981 9.81 9.81 | 9.81 | m/sec?
density fluid If 1000 1000 1000 1000 kg/m3
£ SEE SEL R 2250 | 2250 | 2250 | 2250| kg/m3
shedificl "WweiRht ol 9810 | 9810 | 9810 | 9810| N/m?
water
1000 1000 1000 1000 kgr/m3
shear stress 23.0 13.9 18.3 19.8 N/m?
2.3 1.4 1.9 2.0 kgr/m?
Shields parameter | 0936 0.568 0.748 0.80 dimensi
6 onless |
Particle at| o Lorviad, ™
threshold of 0.03 0.02 0.02 | 0.03 |/ =" 72N\
motion ) b}:} .
1127

I ;
Table no. 5: Analysis result for Bedload per unit channel Wl{(.lth =%

Bedload per unit met_ /
channel width Waing | Bawant | Chulba ric
anga hadi ndh
depth d| 1.5 1 1.1 ;
slope 0.001 0.0014 0.00 m/
5| s6 a | 9001 x| m
diameter sediment d 0.002 0.002 0.002 0.;)0 o
Shpaittati ol g| 9.81 9.81 9.81 | 9.81 | ™/
acceleration ec
density fluid "] 1000 1000 1000 | 1000 kni{
density sediment Tl 2250 2250 2250 | 2250 kn*‘fe{
relative density s 2.25 2.25 2.25 2.25
SHEdRiEes t| 23.0 13.9 183 | 198 | N/
o e Y| 1.07 1.76 1.34 | 1.24
parameter
bed-load transport 5.29
(Meyer.Peter) F| 6706 | 3.008 | 4.695 .
q| 0.002 0.0009 | 0.0014| O.00 m?/
s 10 4 7 166 S
geologd | mansnertcml g 1.080 s | L32
(Einsteinas) 4
q| 0.000 | 0.0003 | 0.0004| 0.00 | m?2/
s 44 4 0 041 S
Ackers and White n| 0.019 0.018 0:019 0.01
MINING PLAN OF DHANORI SAND GHAT 13 i Ashutosh R. Meshram
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9
Ul 277 2.04 2.37 252 | m/s
q| 0.000 0.0003 | 0.0005| 0.00 | m?2?/
b 76 3 1 059 s

. Therefore, based on the Meyer-Peter analysis, the bed load transport for

the studied river Wainganga reach taking average width as 123 meters is
15197 MT/day or 12,15,751 MT/year taking 80 days as river flow.

5,535 MT/day or 4,42,844 MT/year taking 80 days as river flow

. Therefore, based on the Meyer-Peter analysis, the bed load transport for

the studied river Sur reach taking average width as 50 meters is 6180.20
MT/day or 4,94,416 MT/year taking 80 days as river flow.

Table no. 6: Status of Sand Replenishment against annual planned

production
Total Reserve MT
(conmdefmg Proposed Replenishment
Proposed mineable | ,roduction| ~oP ™t o Status
depth and reserved MT capacity
depth 2m)
Replenishment is
1,48,32,342 74,16,171 28,21,169 more than planned
Excavation
8. MINING

The Dhanori sand ghat of 450m x100 m= 4.5 Ha, has been surveyed and
allowed to excavate a depth of 1.5 m from the top level of sand. The
opencast mining method of unconsolidated sand shall be opted by manual
stripping and removed material directly loaded for transportation. No sand
dumps will be required inside the ghat area, as the entire removed material
is saleable. The opencast mining of sand material, shifting, and loading for
transportation will be done using map power only.” The recommended
vehicle of desired capacity will be for transportation g')f Sand e dealer

,‘
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sites located outside the Sand ghat area. The mining features are shown in
Development Plan and enclosed at Plate No. 6 A, 6 B, 6 C.

This Mine plan is prepared on the basis of survey conducted by Taluka
Level Technical Sub Committee and the quantity of mineable sand
assessed for the year (2025-26). The Sand being dynamic deposits may
vary according to rainfall and replenishment in particular segments of
the river. If Any deviation occurs in the resources for mineable sand,
then, fresh Mining Plan will be submitted by the Project Proponent for
its approval.

8.1 Proposed Production & Mining Operations =
The Dhanori sand ghat has enough sand deposit to work at 238}2/%
48

year for 1 Year from the date of auction, whichever is earlie

agreement. Accordingly, the Sand Ghat will be due for another Mi 11:%
The manual mining will be continued by stripping a maximum lm uPpe
layer of sand as recommended and gradually advancing the mming from '

vehicle with desired capacity will be used for transportatmn of Sand fi‘um
the ghat area to the dealer’s sites located outside Sand ghat area. The
proposed rate of production is given below:

Year Production | Production Mining loss | Re handling of
ROM (m?3) ROM Brass in Brass waste in m?®
2025-26 67500 67500m3/2.83 | --—-—- = |-——-
=23852 Brass

The working to be commenced from NW part of Sand ghat during 1 Year
from the date of approval of mining period as per allotted period. There will
be one pit i.e., planned pit in NW-SE. Actual year-wise working is as below:
Area of marked Sand ghat=Length in m x Width in mx recommended depth
in meter=450m x100m % 1.5m =67500ms3.
Reserve in Brass = Reserve in m3. / 2.83 = 67500/2.83=23852 Brass/year
No Machinery shall be deployed for production of 67500 m3 sand. Sand
mining proposed as per allotted to Dhanori Sand Ghat from Wainganga
River as per rule of Sand Excavation.

Manpower Deployment (1 year from the date of approval of mining

period)

Sr. No. Designation Qualification Nos. Required
i Supervisor Experienced 1 No.
2. Mate Experienced 2 No.
3. Unskilled |  -—-- 50 No.

Worker il
Total W”EA hiean
MINING PLAN OF DHANORI SAND GHAT 15 AsBHOTIOR MRshiEHRAM
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8.2 Greenbelt Development

Greenbelt Development activities will be carried out at the bank of the river
and along the haul roads. This activity will help for maintaining the ecology
and environment of the area.

A forestation will be carried out to increase the green cover and create
harmony with nature. The area will be afforested with a variety of local
saplings. The details of a forestation program are given below. This will be
done on the statutory barrier to be left and on the general surface of the
lease along the access road at the sand mining site. Total 1625 saplings will
be planted (especially Native species).

8.3 Loading and Transport
The loading of Sand generated to the recommended vehicle will be done By
loaders & material transported to the Dealer site. There is no waste
generated in Sand Mining. ‘

Table showing /day Loading and Transportation for the period of 3 .

year from the date of approval of mining period

Sr. | Details Loading and [

No. Transportation |
Capacity /Annum

1. Production during a year 23852 Brass

2. Excavation per day (except rainy season) 100 Brass

3. Tractor capacity 1 Brass

4. No. of Tractor required for one day 10 Tractor

5. Nos. of trips required per day 10 Trips

Note: - No mining will be done during rainy season i.e from 10t June to
30th September.

8.4 Drilling and Blasting
Not applicable in sand Mining.

8.5 Conceptual Mining Exploration

There is sufficient reserve of Sand available and likely to replenish entire
excavated sand during the yearly monsoon, therefore a conceptual period of
mining is likely to be till the availability of sand in the river bed.

Mining - The mining will continue with the present method of open cast
working by stripping 1.5 m slice of Sand along the surface profile, by
advancing from NW as per allotted area by auction. The production can be
at the rate of 67500 m3or 23852 brass per year. The size of the pit at the
end of mining will be 1.5 m deep in 4.5 Ha. ‘
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8.6 Backfilling & Reclamation

Not applicable to sand mining as the sand is likely to replenishes every year
during the monsoon.

9. BLASTING
Not applicable to Sand Mining.

10. MINE DRAINAGE

The Dhanori Sand ghat is within the Wainganga drainage system/ or water
regime situated on a gently sloping river bed, therefore, no water
accumulation, except in the rainy season, because the static groundwater
level is below the mining depth. Hence the sand ghat area does not require
any specific drainage pattern plan. Working is not expected below the
groundwater table.

11. STACKING OF MINERAL REJECT /DISPOSAL OF WASTE
The mining of Sand during the allotted period will not generate any waste:""
There will be the option of the lessee of stocking material or mineral directly
transported to consumer site. iy

12. USE OF MINERAL (SAND GRAVEL)

The Sand or Sand ghat under reference is aimed at exploring Sand as ROM
in various sizes i.e., fine to Coarse grain which is Transported to consumer
site in outside Sand ghat area, for the infrastructure development i.e.,
Construction activity to produce Concrete for putting in the floor, roof-
slabs, Column, Pillars, Bridges, and Dam construction.

13. OTHERS

Site Services: - The site services as per statute, like Mine office, storeroom,
workshop, first aid Room & water point will be provided in outside Sand
ghat area.

14. MINERAL PROCESSING

The Sand as exploited /quarried from the pit will be of different sizes. Sand
transported to various consumer sites hence no other processing is required
& proposed.

15. ENVIRONMENT MANAGEMENT PLAN

The Dhanori sand ghat (4.5 Ha.) at bed of Wainganga River adjacent to gut
Nos. 181/1, 180/2, 181, 579, 182,183 of Dhanori Village in Pauni Tehsil,
Bhandara District experiences hot summer and cold winter. The annual

MINING PLAN OF DHANORI SAND GHAT 17 _ shytosh R. Meshram
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rainfall is ~1200 mm. The Sand ghat area and its surrounding is plane
surface. The ghat started working after the auction and worked till the end
of the Sand ghat period as per the agreement, producing about 67500 m3.
The reserve is enough and can work till a period of no time limit along
Wainganga River bed. There is no planning for backfilling and reclamation
program. There is no groundwater problem. (Plate - 7).

15.1 ENVIRONMENT MANAGEMENT PLAN AND MONITORING THE
SYSTEM ANTICIPATED ENVIRONMENT IMPACTS AND ITS

MITIGATIVE MEASURES f":‘;?;"\
Some of the impacts identified in various phases of operatj : are—=

insignificant and marginal and do not warrant much attentmn.,;-- heteag! s
some others are important especially concerning the present, context
Therefore, the objective is to identify those impacts, which are significant
and require detailed analysis for decision making or formulating adequate
mitigative measures. This section deals with an assessment of the impact of
various mining activities on the existing environmental conditions. The
environmental components that are likely to be influenced or modified by
the continuation of project activities are:

i. Air Environment

ii. Noise Environment
iii. Water Environment
iv. Top Soil Environment

V. Land use
vi. Hydrology
vii. Geology
viii. Biological Environment
ix. Socio-Economic Environment
Solid Waste/ Overburden
xi. Occupational Health and Safety

>

15.1.1 Air Environment

In river sand mining activities, the vehicle is the source of both particulate
and gaseous pollutants while the dust particles of sand act as particulate
pollutants especially during loading and transportation. In general SPM
(Suspended particulate matters PMio) and to a limited extent of Sulphur
dioxide (SO2) and Nitrous Oxides (NOz) will be due to fossil fuel-based
vehicles, in the region which may be within the permissible limits, as it is a
small-scale quarrying. The dust liberated in mining and other related
operations are injurious to health if inhaled in sufﬁcieiht quan

__d__’«*g@_
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The fugitive dust generation during mining and transportation requires
some mitigation.

The environmental control measures which will be implemented to control
the fugitive dust released from the proposed mining are given below:

1. Proper mitigation measures like water sprinkling on haul roads
within the lease area and up to the river bank will be adopted to
control fugitive dust emission.

2. Overloading of tractors and consequent spillage on the roads will be
avoided.

3. Measures such as covering tarpaulins over the loaded material will
prevent the spreading of sand from the tractors.

4. Water will be sprinkled at quarry faces & along loading sites to reduce
dust emission.

s,

15.1.2 Impact of Transport of Sand on the Transportafiﬁifrf?fr;\

7 3

System and On the Surrounding Environment

Mined out sand will be transported by road. Regular maintenélhce' and
water sprinkling on the road will be done to minimize the pollution due to
transportation. Hence the impact due to transport will be less.

Mitigation Measures

(1). Transportation will be through covered tippers/tractors.

(2). Access and internal roads will be regularly maintained to
protect the environment from fugitive dust emissions.

(3). Road wetting at definite intervals will be carried out by
mobile tankers on the access and internal roads to suppress
fugitive dust emission.

(4). It will be ensured that all the vehicles are having a valid
pollution clearance license from the concerned authority.

(5). Speed of the vehicles will be limited to control the fugitive
dust emission from the roads.

Overall, there will be a marginal rise in the traffic density of both roads. The
regular maintenance of vehicles shall limit the pollution within limits. The
present road conditions will be improved reasonably for the proposed
movement of tractors. All the transportation will be carried out in a covered
tractor. Speed of the vehicles will be reduced to control the fugitive dust
emission from the roads. Hence, this mining project will add very little
impact on the surrounding environment after the implementation of the
proposed Environmental Management Plans as discussed above.

; o
| heearny

ASHUTOSH R. MESHRAM
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village- Dhanori, Tehsil- Pauni, District- Bhandara

15.1.3 Noise Environment
Noise will be produced at the quarry due to the movement of tractors only.
The noise generated by the quarrying activity is dissipated within a small
zone around the quarry. The lease area is not inhabited by any wildlife, as
there is no forest cover. Hence there will not be any effect on migration or
extinction of wildlife from the lease area as the noise created by the quarry
operation is insignificant to cause any impacts. However, the following
mitigation measures will be followed to mitigate the noise generation.
Mitigative Measures
As the process involves only the extraction of ordinary sand from the river
quarry manually, there is no major noise generation; however, the following
mitigation measures will be followed to mitigate the noise generation

(1). Speed of the vehicles in the village area will be res
25 Km/hr.

(2). Vehicles with good maintenance will be utilize
transportation.

(3). Noise level shall be maintained within prcscrib
limits in the working zone (for 8hr. Exposure).

(4). Limiting time exposure of workers to excessive noise.

(5). Speed of tractors entering or leaving the mine is limited to a
moderate speed of 10km/h to prevent undue noise from the
empty tractor.

15.1.4 Vibration Levels
No vibrations of notable levels will be generated.

15.1.5 Water Environment

There will not be any wastewater discharges to water bodies from the
mining operations. As observed in the River, the thickness of sand to be
excavated will be 1.5m only so there will not be any intersection with the
ground water table. It is observed from the dug wells in the adjacent plain
area and in the nearby villages that the groundwater table varies depending
upon seasonal variations. The depth to water levels in the district ranges
from 1.80 to 15.80 m BGL in pre-monsoon season and the depth to water
levels in post-monsocon ranges from 0.72 to 18.00 m BGL. As the mining
activities presently proposed are maximum upto 1.0m that too within the
river course and the total mining operation will be achieved through
manual means, there will be no effect on the ground water table. All the
stipulations of MoEF for sand mining and guidelines as per the
Maharashtra Minor Mineral Extraction [Development and Regulation]
Rules, 2013 of Section 15 of MMDR Act 1957 [67 of 1957] will be followed..
#
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Mining Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
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Hence, the impact on the water regime due to the proposed sand mining is
not anticipated.

1.

No wastewater will be generated from the mining activity of minor
as the project only involves the lifting of sand from river Quarry in;

state.

Precautionary measures will be initiated for closing the
operation and shifting the men and transport vehicles before
the onset of monsoon.

No oils or lubricants will be discharged in the sand to avoid
water pollution.

15.1.5.1 Waste Water Management

{\ 0
2 [
NG

15.1.6 Soil Environment

The area is not having any topsoil or fertile soil. The depth of mining shall -~

be restricted to 1.5m. There is no major impact on the soil of the study area
is envisaged due to mining activities.

15.1.7 Land Environment

The project area does not consist of any forest land. It does not consist of
any human habitations. Any change in scope of the mining as per the
approved mining plan can lead to bank erosion/cutting and thereby river
channel shifting degradation of land, causing loss of properties and
degradation of the surrounding landscape. Thus, for environment-friendly
river quarry mining, the following control measures will be followed:

1.

There is no removal of vegetation such as plants, bushes in
the lease area.

The proposed sand lease area is situated on the surface of
the river quarry. The land is not utilized for any other
purposes, as there are no proposals for storage of the mined
sand or any development involved in the proposed mining of
sand.

No effluent generation, because there is no further processing
of minerals. Hence, there will be no groundwater
contamination due to the proposed mining activity.

The depth of mining shall be restricted to Tahsil Level Sub
Technical Committee (i.e., GSDA Report) permitted minimum
depth. : _ 1 T
The excavated sand from the Ir(x;ine les prea will be
naturally reclaimed with the flow lof water\ d{fing gvTjainy

ASHUTOSH R. MESHRAM
(Technically Qualified Person)

MINING PLAN OF DHANORI SAND GHAT 21 : ' Ashutosh R. Meshram -

{Technically Qualified Person)




~—

- e - o

- e

- e " W

1032

Mining Plan of Dhanori Sand Ghat,

Area- 4.5 Ha.

Village- Dhanori, Tehsil- Pauni, DLstlci‘.: Bhand_qig_

season, hence no change in land use. The mined-out area
will be replenished with a sand deposit during monsoons.

15.1.8 Hydrology

The will be no change in the water table during the mining operation, as the
depth of mining shall be restricted to 1m water level, which is less likely to
affect the surface level of the groundwater table. There is no proposal of any
stream modification/diversion due to this mining activity hence there will
be no impact on the flow of water.

15.1.9 Geology

Regional geology plays a major role in the formation of sand
because the stream hosting the sand deposit has much larger cdtc
areas that transport the weathered, disintegrated, and erode '

material for longer distances. Due to tumbling, mutual grinding, gbrasmn
attrition, etc. The sand grains and boulders become rounded't" "'s_ub—'
rounded. :

There will be no adverse impact in geomorphology due to the mining of sand -
as it will be excavated at the surface level only. There is no considerable
impact due to sand mining operation on habitat, noise, dust, vibrations,
erosion, sedimentation, and negligence of the mined site.

15.1.10 Biological Environment Including Plantation
Development
The project is only of extraction of minor minerals viz. sand from the river
quarry.
Flora: The area is completely barren and devoid of any vegetation in the
river. Only a few thorny bushes are seen on the banks of the river.
Fauna: As there is no forest cover, no wildlife can be seen in this area.

1. There will be no significant impact of the river quarry mining
project on the biological diversity found in the Skm. the
radius of the site.

2. The mining lease area is in non-forest land i.e., sandy river
quarry where the presence of fauna is not at all seen. As
such, there will be no adverse impact of the manual mining
activity on fauna around the mining lease area.

3. No adverse impacts will be envisaged on the existing aquatic
fauna, on the downstream side (away from the site] as_the

mining is confined to above water level and at all
touching/disturbing water table. ‘i heearn
e e

| ASHUTOSH R MESHRAM
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15.1.11 Socio-Economic Environment

Critically analyzing the existing environmental status of the socio-economic
profile and visualizing the scenario with the project, the impacts of the
project would be varied and may generate positive impacts of the mining of
sand quarry in the region that are stated below:

A. The mining operations will provide direct & indirect
employment to village people.

B. The villages and their inhabitants & domestic animals will not
be disturbed due to mining as the quarry is far from their
settlements

C. The local workforce will be given first preference for
employment.

D. Mining activities will benefit the local people due-” to ‘t:hef'v.”"'i
provision of more infrastructural facilities (developments of O

approach routes within the village area)

15.1.12 Solid Waste/Overburden Management

There will be no waste/overburden generation during the mining of sand |

from the lease area.

15.1.13 Occupational Health and Safety Management
Dust masks will be provided as additional personal protection equipment
(helmet and safety shoes) to the workers working in the dust-prone area if
required.

___.—————_'—'_‘»_"_"—-—'
ASHUTOSHR. MESHRAM
(Technically Qualified Person)
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PROGRESSIVE MINE CLOSURE PLAN
OF
DHANORI SAND GHAT

VILLAGE: DHANORI, TEHSIL: PAUNI,

DISTRICT: BHANDARA, STATE: MAHARASHTRA

AREA: 4.5 HA, IN WAINGANGA RIVER BED, GUT Nos: 181/1, 180/2, 181, 579,
182,183

[NON-FOREST GOVERNMENT LAND]

i.e. 2025-26

OR Up to exhaustion of the sand quantity at the ral;e:éf - f's.;
23852 Brass per annum

PROJECT PROPONENT:

DISTRICT MINING OFFICER, BHANDARA
PREPARED UNDER MAHARASHTRA MINOR MINERAL EXTRACTION
[DEVELOPMENT AND REGULATION] RULES, 2013 OF SECTION 15 OF
MMDR ACT 1957 [67 OF 1957]

SUBMITTED FOR APPROVAL OF DIRECTORATE OF GEOLOGY AND
MINING GOVT OF MAHARASHTRA

Environment Consultant:

‘\1 DN
L‘g\ :
&Aﬁ i'é). (T

Design & Enviro Solutions LLP

OPEN ARCH DESIGN & ENVIRO SOLUTIONS LLP
OFFICE NO. 1104 & 1005, REAL TECH PARK, SECTOR 30 A,
NEAR VASHI RAILWAY STATION, VASHI, NAVI MUMBAI - 400705
QCI/ NABET Accreditation No: NABET/EIA/24-27/RA 0356

Prepared By:
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Progressive Mine Closure Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village-Dhanori, Tehsil Pauni, District- Bhandara

PROGRESSIVE MINE CLOSURE PLAN
1. INTRODUCTION

: District Mini Offi Bhandara,
a) | Name & Address of the Applicant i . a e

Maharashtra
b) | Status of Applicants Government Authorized Body
c) | Name of mineral which applicant —

intend to mine

1 Year from the date of Approval of
Period for Mining Sand ghat| Mining Plan i.e. 2025-26 Or up to

< granted the exhaustion of Quantity of Sand
23852 Brass per year. |
' ‘I‘\
1.1 Location and extent of Sand ghat area, type of Sand ghat a\
area [Forest/non-forest, etc.] : O e \'E,\
The area under Mining Sand ghat is 4.5 Ha. in the bed of Wainganga: R.lver' { V2
)

in Gut Nos. 181/1, 180/2, 181, 579, 182,183 of Dhanori village. The land -~ / ™
is Government non-forest land. The mining plan is being prepared as.‘ per
the government of MS Minor Minerals Extraction [Development and
Regulation] Rules 2013, by section 15, of Mines and Minerals act 1957 vide
government notification Revenue and Forest Department No.
Gaukhanil0/0812/c.r.613/kh dated 18 July 2013. The Key Location map

and Khasra plan is below as plate 1&2. Geographical coordinates of Sand
ghat boundary pillars, received from GPS are given below and shown in
Plates 3, 4.

Boundary points of Latitude Longitude
Dhanori
BP1 20°45'37.30"N 79°41'31.27"E
B.P2 20°45'39.77"N 79°41'33.57"E
B.P3 20°45'49.18"N 79°41'21.81"E
B.P 4 20°45'46.84"N 79°41'19.49"E

1.2 Present Land Use

The Sand ghat area is just at the border and surrounded by agriculture
lands. The sand ghat is located in Government barren land. The present
Land use in the Sand ghat area is as below:

Land use Area in Ha l %

—._#um-_‘_\_——
Areaunder sand ghat | 4.5 Ha ASHUTOSH R. MESHRAM
Land use in the Sand ghat area is shown in Plate 7 i.e., Environterér/Plasiied Person)

MINING PLAN OF DHANORI SAND GHAT 25 Ashutosh R. Meshram
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Progressive Mine Closure Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village-Dhanori, Tehsil Pauni, District- Bhandara

1.3 The method of Mining & Operation
The Mine will be worked by an opencast method by slicing 1.5
m from the top of the sand surface.

1.4 Reason for closure
Presently, it is not applicable, as mining will be commenced i.e.,
Sand ghat period soon after auction, agreement and mandatory
clearances and permissions for Sand ghat.

A). Statutory obligation: - The Project Proponent will follow to

complete all formalities under the provision of MMDR Act 1957
& Government of M.S. Minor Minerals Rule of 2013 an
condition by State Government.

B). Closure Plan preparation

a). Name & Address of the Applicant: District Mining Offi
Bhandara, Directorate of Geology and Mining, Nagpu

of Maharashtra. 3

\
Photocopy of undertaking by District Mining @%}"_ e
Bhandara (MH) Enclosed as Annexure-I. Nt

b). Name and Address of TQP:
Ashutosh R. Meshram
MIG 84, 2/4 Rambagh Quarter Medical Square
Nagpur-440003
ashutoshmeshramO13@gmail.com

2. MINE DESCRIPTION
2.1 Geology

The details of Geological information, Physiography are given in chapter 7of
Mining Plan. The local geology is Sand of various sizes up to depths from
1.0-2.5 m.

2.2 The Geological/Mineable Reserve under UNFC
Not applicable.

2.3 Mining Method

An opencast manual method by slicing of 1.5m from the top of the sand
surface.

2.4 Mineral Beneficiation r s e
Not applicable. ! @mmm

..__-———_—-_—‘_*"
ASHUTOSH R. MESHRAM
L (Technically Qualified Person)
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Progressive Mine Closure Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village-Dhanori, Tehsil Pauni, District- Bhandara

3. REVIEW OF IMPLEMENTATION OF MINING PLAN INCLUDING ONE

YEAR PROGRESSIVE MINE CLOSURE PLAN UP TO FINAL

CLOSURE OF MINE
This Sand ghat for Sand mining shall be granted by the Additional Collector
of Bhandara district. Earlier there was no rule to prepare the Mining plan
for hence accordingly no Progressive Mine Closure Plan was prepared. The
sand deposit replenishes every monsoon season hence reviewing activity is
required. The Project Proponent will adopt all the measures for environment
protection, monitoring either individually or Groups of Quarrier, safety, etc.
will be adopted as proposed.

4. CLOSURE PLAN
4.1 Mined out Land

At present, no pit and road are covering an area of Sand ghat.
are given below:

Land use Area in Ha.

Area under sand ghat 4.5

These features are shown in surface Plan Plate No — 4. There is no_w};ifi;:f""" :
problem except in the rainy season, the rainwater gets drained. There is no
proposal of backfilling reclamation, of any part of the pit as Sand ghat area
is of the river bed of Wainganga River.

4.2 Water Quality Management

The necessary water requirement for drinking and sprinkling will be met
from Dugwell/Borewells out of the Sand ghat area on a purchase basis. The
water is potable. There are no chances of any contamination as there is no
chemical processing etc. are going to be done in the Sand ghat area.

4.3 Air Quality Management
The air quality at present is good. However, the dust due to machine
movement may form. The exhaust of the vehicles and Mining machinery
may cause NOgz, SOz % higher. In such cases, air samples will be drawn
from near such activities analyzed & necessary protective measures for
quality of air will be adopted from the SPM, APM, NOz, SOz, etc. will be
checked.

4.4 Waste Management
While Mining the Sand and loading sand, there will be negligible-Mining
losses while transportation. There will be no d] mps o@gaste to
maintain for its stability, plantation, etc. i M)

MINING PLAN OF DHANORI SAND GHAT 27 - ASHHfouA ﬁi.-l f%@ém
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Area- 4.5 Ha.
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4.5 Top Soil Management
Not applicable to Sand mining.

4.6 Tailing Dam Management
Not applicable.

4.7 Infrastructure

The necessary site services like office, workshop, stores, first aid room will
be developed out of Sand ghat. The electricity will be available.

4.8 Safety and Security

The necessary safety measure at the time of loading/unloading will be
adopted by sirens Red flags indicate & monitored as rules under Mines Act

1957 and mi aft le:1961. ,,;-’"“:\'“
nd mine safety ru s _'i"f ’ \\

4.9 Disposal of Mining Machinery 1gf % “‘n \\

-~

This is not applicable at present as the machinery has its life span 85 Wﬂl be:’

\\
i

maintained by regular maintenance process & no proposal for d1spasa1 e e
‘_ 7.'/“\‘*).;‘

' L-.;Nw-

4.10Disaster Management

The area does not fall under any seismic zone. The terrain is plain and
gentle sloping. There are no chances of landslides during the rainy season
& thus no Collapses. There is no problem with any floods. However
emergency plans will be prepared and displayed on the notice boards,
required arrangements will be done, and training to handle such situations
imported with mock rehearsals.

4.11Care and maintenance during temporarily discontinue

All these measures will be planned and adopted by proper fencing to
quarries, notices & red flag indication, etc.to such area will be arranged as
per MCDR 1988 and rule under Minor Minerals of MS 2013.

5 ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND
MANPOWER RETRENCHMENT

a) Not applicable at present as Mining activity is going to continue for a
long and large scale.

b) Employees will be appointed as per Project Proponent requirement
and norms before Mining operation takes up on large scale.

¢) Manpower retrenchment is not an issue and may come up at the end
of the Sand ghat period or Exhaustion of pebbles and gravels.= =

> G
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Progressive Mine Closure Plan of Dhanori Sand Ghat,
Area- 4.5 Ha.
Village-Dhanori, Tehsil Pauni, District- Bhandara

5.1 Number of local residents employed in the Mine - Status of
continuation of family occupation (For 1 Year)
In the future, there will be 53 employees of various statuses/qualified
/nonqualified. There is no chance of retrenchment immediate future. No
effect on the continuation of the family occupation, as most are
agriculturists.

5.2 Compensation to be paid employee connecting with the
sustenance of himself and their family members
The retrenchment compensation to the worker etc. will be done i.e.,
required as per central labor legislation applicable to Metalliferous Mine.

5.3 Satellite occupation connected to mining activity industry,
number of people engaged there, in continuous of such .
business after mine closure i

No satellite occupation is connected with mining activity.

5.4 Continue engagement of employees in the rehabilitated state
in the mining Sand ghat area and any other remnant activity

No scheme is planned today and will be planned when the situation arises.

5.5 Envisaged repercussions on the expectation of Society around
due to closure of the mine
No repercussions as on date, as there is a good number of Sand quarries in
and around this mine. The Society will get the direct benefit, due to this
sand quarries and their economic condition will also improve.

6 TIME SCHEDULE FOR ABANDONMENT

This is not applicable at the present as the Mining activity will continue for
long period i.e., on the renewal and no pit etc. will mature for any
abandonment etc. Hence no schedule is proposed.

7 ABANDONMENT COST

Not applicable at the present in these sand mining cases. The cost to be
estimated based on the activities required for implementing the protective
and rehabilitation measures including their maintenance and monitoring
program:

Abandonment cost essentially includes settlement of dues of staff and

laborers, Government dues such as dead-rent/ surface rent, royalty, cess, —
etc., and local taxes of gram panchayat, if any. The ﬁ‘oject P@ent is
| ]
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having an adequate fund to meet these liabilities. The Project Proponent is

required to give adequate Financial Assurance at the time of execution of

Mining Sand ghat, as safety against these expenses. In case the Project

Proponent fails to fulfill the liabilities the concerned department can use the
amount of Financial Assurance for the purpose.

8 FINANCIAL ASSURANCE

The financial assurance can be submitted in different forms as the state in
Rule 23(F) of Mineral Conservation and Development (Amendment) Rules
2008. In the mine closure plan, how the financial has been submitted and it
is particular have to be indicated.

The Project Proponent will be disposing of cost for the restoration of ecolo
and environment of the degraded land in Sand ghat area in fo
Guarantee. The Calculation is given below. The financial ass
considered for calculation in ha. x Rs. 50000/ha. [B category

- e v W

N

“ v W C

N’

Sr. Head Area Additional Total | Area JiNet
No put Requirement | [in considered] .consi
on during Plan | Ha] as fr:l‘ i
use period [in calc atxon
at Ha]
start
of
plan
[in
Ha]
1 Area - 4.5 4.5 -- 4.5
undermining/pit
2 Area under | NIL ——- -—- -
dump
3 Infrastructure
Workshop
Administrative
Building etc
4 Roads
S Mineral reject ‘?u\'.
6 Green Belt
Plantation /Soil
dump
7 Tailing Dam
/pond
8 Effluent
Treatment Plant r- .
9 Mineral storage 1‘[ e

v -

g \x#m;.,n "

TS
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_—=

10 Township area

i

11 Other to specify

GRAND TOTAL

4.5

4.5

4.5

9 CERTIFICATE

Undertaking letter from District Collector Bhandara enclosed as Annexure -
1, TQP registration certificate- Annexure-2, Tahsil Level Sub Technical
Committee Certificate (i.e., GSDA Report) as Annexure-3 and 4 for Work
order copy from Collector Bhandara.

10 PLANS AND SECTIONS
Attached separately.

e —————
ASHUTOSH R. MESHRAM
(Technically Qualified Person)
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Collcctrate Office, Bhandara
(Mining Scction)
E-Mail: -dmobhandam1,23_@gm“i|.wm

Kra. Asan-14/Mining/Aka/Kavi/ &o6 /2025 Date: - 17/11/2025

CONSENT LETTER

The Mining Plan in respect of Mineral Sand ghat of District Bhandara, State Maharashtra has been
preparing by Mr. Ashutosh R Meshram. He is a Geologist and Technically Qualified Person
(TQP) by virtue of his academic Qualification & Professional experience. M/s. Open Arch Design
& Enviro Solutions LLP, Office No- 1105 & 1106, Real Tech Park,1 1" floor, Scctor 30A, near Vashi
Railway Station, Vashi, Navi Mumbai -400705 have appointed Mr. Ashutosh R Meshram for
preparing Mining Plans for 54 Sand Ghat in Bhandara District upto the approval specification of
Dircctorate of Geology and Mining, Nagpur.

We request Director, Directorate of Geology and Mining, Nagpur to make further Correspondence
whenever required of the mining Plan with the Said TQP/RQP on his fallowing Address-MIG 84,

2/4 Rambagh Quarter Medical Square Nagpur-340003, Contact No- 8446800893, email-
pdeshpande@openarch.co.in

We hereby undertake that all the modification, if required, so made in the mining plan by
theTOP/RQP be deemed to have been made with our knowledge and consent and has
beenacceptable to us and binding on us in all respects.

a3 sfor fred 254

_E: Scanned with OKEN Scanner
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An Autonomous College Affillated to Savitribal Phule Pune Unlversity
ACCREDITED BY NAAC WITH 'A' GRADE WITH CGPA of 3.62

Passing Certificate

This is to certify that

Shri /Smt. ASHUTOSH MESHRAM
Mother's Name JYOTI

has successfully completed the M.Sc.(Geology)

examination conducted by Fergusson College(Autonomous), _P!J"r'le'

(An Autonomous College Under Savitribai Phule Pune University) -

in the month of APRIL 2019 with "C" Grade.

This is further to certify that the student is eligible for the aforesaid
degree certificate, whenever the student applies for the same at
the University convocation.

Permanent Reg No : 1710205530

Seat No : 1304
College Code : 002
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Principal

Date : Jun 13, 2019
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Sr. Name of Sand Taluka Name of River Adjoining Gat. No. / Survey No. / Total area (Ha,)
No. Ghat Khasra No.
1 Wadegaon Bhandara | Wainganga 1 Part 4.60
(Rithi)
9 Mandavi Bhandara | Wainganga 558, 559, 560, 561, 562 3.50
3 Kothurna Bhandara | Wainganga | 573,571/1,571/2, 569, 570 ,ﬁ:‘%_
4 Juni Takli | Bhandara | Wainganga 319/1, 319/2 "fl;"“% 0% 215
5 Bhojapur Pauni Wainganga | 222,226,227, 230,231, 232, "
245
6 | Khatkheda 1 Pauni Wainganga 564, 560,199, 200, 202, 517,
562,219,220,201
7 Khatkheda 2 Pauni Wainganga 247,255
8 kodambi Pauni Wainganga 42,32,31,29,24,23
9 Vilam Pauni Wainganga 268,275, 269,270,271,272,
273
10 Mangli 1 Pauni Wainganga 593,558/1, 558/2 4.90
11 Junona 2 Pauni Wainganga 419,415,413,412 3.00
12 Yenoda Pauni Wainganga 38,41 4.57
13 Junona Pauni Wainganga 62,61, 59 4.50
14 Gudegaon Pauni Wainganga 150,176,177,178, 179, 180, 4.90
189, 190

15 Pauni Pauni Wainganga 23,15/3A,15/3B 4,06
16 Pauni 2 Pauni Wainganga 86, 85,82/2/1 3.98
17 Shivnala Pauni Wainganga 609, 608, 607, 606 4.50
18 Walni 1 Pauni Wainganga 4, 5,889, 888, 887, 886, 885 4.50
19 Walni 2 Pauni Wainganga 815,816,814 4.50
20 Itgaon Pauni Wainganga 13,14, 19, 20, 23, 691, 27 4.55
] Kurza Pauni Wainganga 740,745,757,770,774 3.15
22 Ruyad Pauni Wainganga 65, 66,119,122 4.50
23 Khaksi Pauni Wainganga | 165,166, 167,168, 170, 171, 4.80

172,173,174,175,176,177
24 Dhanori Pauni Wainganga 181/1,180/2, 181, 579, 4.50

182,183

95 Visapur Pauni Wainganga 33/1,33/2,33/3,32,69,70 4.50
26 | Kodurh Pauni | Wainganga 344, 345 3.00
27 Wattetkar Sakoli Chulbandh 10 2' 20
28 | Salebardi Sakoli | Chulbandh 122,123,124,125 150
29 Sasra Sakoli Chulbandh 553,556 2‘
30 Khandala Sakoli Chulbandh 41,58, 59, 54 2;2
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31 Sakoli | Chulbandh | 657,656,655,654,653, 540, 581 2.50
Madegiat) Part, 541
32 \ Parsodi Sakoli | Chulbandh | 530,531,525, 533,534, 536, 2.00
(Amrai) 537,539,538,532,529
33 Parsodi Sakoli Chulbandh | 824,829,830,831,832,833,865 3.00
(Powartoli) Part, 867 Part, 863, 864, 835,
836,837, 838, 839, 840, 841,
842,843, 844,847,845
| 3¢ | Mahalgaon Sakoli | Chulbandh | 319,317,316,228/1,212,225 1.10
35 Jambhali Sakoli Chulbandh 285, 286, 287, 288, 289, 290, 1.35
: 293, 294, 295, 296
36 | Nyaharwani | Sakoli | Chulbandh 84/1,84/2 2.00
6, 17/1/1,
37 Palasgaon Lakhani Chulbandh 17/2,17/3,19/2,19/3,19/4.1 2.50
9/5,19/6,19/7, 19/8, 19/9
307, 306, 305, 304, 303. 302,
38 Miregaon Lakhani Chulbandh 620,301, 619, 300,297, 294, 3.20
287
g 410,408, 407, 406, 405, 404,
39 Marhegaon Lakhani Chulbandh 403,718, 402, 400,411,466 |/ e
155,158,391, 163,164, 165, /|~
40 Wakal Lakhani Chulbandh 173,174,175,176,177,178, iR
181,182 T
&3 0 : 329,328,327,326,318,316, " [
41 Vihirgaon Lakhani Chulbandh 315, 314, 313, 309, 307, 306 AN ¢
- 133,137,139, 140, 141,173, ST
42 Narwha 1 Lakhani Chulbandh 178,179, 180 3.00
43 Narwa 2 Lakhani Chulbandh 208,211,212,213, 214 3.00
44 | Narwa3 Lakhani | Chulbanan | 9%/ 10%0 é(ﬁl 1,104/1, 5 48
45 Pathari Lakhani | Chulbandh 470,471,/1 3.85
46 Khairna Lakhandur | Wainganga 489,487,476 & 478 4.50
47 Kholmara Lakhandur | Chulband 125,124,117, 116,113,163 3.60
48 Lakhandur | Lakhandur | Chulbandh 132,143 1.50
49 Asola Lakhandur | Chulbandh 13,12,26,3,27,872, 34 2.09
50 Bhagadi 1 Lakhandur | Chulbandh 57,62 1.30
51 | AMArs2°n | lakhandur | Chulbandh 344/2,345/3 1.25
52 Donad Lakhandur | Wainganga 714,716 3.01
53 Moharna 2 | Lakhandur | Wainganga 848, 836 4.80
54 | Irali Dambi | Lakhandur | Wainganga 654,464,447,446 4.80
55 Nanded 1 Lakhandur | Wainganga 206,210,211 2.80
56 Moharna 1 | Lakhandur | Wainganga 835/1,835/2,836 4.50
57 Gavralal Lakhandur | Wainganga 65/1,65/2,50 4.80
58 Gavrala 2 Lakhandur | Wainganga 65/1, 65/2 4.80
59 Gavrala 3 Lakhandur Wai.nganga 65’5()'739 4.80
60 Vihirgaon Lakhandur | Wainganga 248, 249, 252 1.60
61 | Tembhari | Lakhandur | Wainganga 13,15,14,1/1 2.50
62 Itan Lakhandur | Wainganga 18,19 4:30
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63 | Dandegaon | Lakhandur| Chulband 253, 254, 255, 256, 257&_—-———-—2-66——_"——
64 | Dhamapuri | Lakhandur | Chulband 1,2,12,14 __-————3-’%——*—“
65 Kocchi Lakhandur | Chulband 17,13,8,9,10, 12 | e e
e : 225,248 2.50
66 | Dighori Mothi | Lakhandur Chulband 245, 235, 262, , ' S
67 Barvha Lakhandur | Chulband 373,371,370, 369 '75
68 Bhagdi 2 | Lakhandur | Chulband 20,21, 22,23 1. 2
69 Soni Lalkhandur | Chulband | 742,740,737,718,719/1,739 1.0
70 | Dhiwarwada | yopadi | Wainganga | 430 A 431,432,433/434,435 8.80
71 Dhi“"‘g“'ada Mohadi | Wainganga 460,461,462 4.80
) 437,436,431,404,4
72 | Mundhri Khu Mohadi Wainganga 440'439’43803 402 4.20
73 | MundhriBu | Mohadi | Wainganga 1,468 Part 4.70
74 | Kanhalgaon | Mohadi | Wainganga 6,381,375,376,374 4.20
75 | Devhada Kh. | Mohadi | Wainganga 31,32,25,24,310 1.41
76 | Nilaj Khu Mohadi | Wainganga 220,221 3.91
77 Takli Mohadi Sur 154,155,158,159,160,203, 205 225
78 | Pachgaon-1 Mohadi Sur 258,259,260,261,265,264, 266 1120
79 Bothali Mohadi Sur 181,182,183,201 2.50 © .
80 | Mohgaon Devi | Mohadi Sur 319,320,321 111 PR\
81 | Betala South Mohadi Wainganga 9,52,1,35,103,6,10,37,1040 4..8_’.0
82 | Betala North Mohadi Wainganga 949,887 4.80
= Nilaj Bu 1 Mohadi | Wainganga 417,416,415,4%)%413,410,409,4 430
84 Nilaj Bu 2 Mohadi Wainganga 42,429,428 4.80
85 | NilajBu3 Mohadi | Wainganga 65,66,67,70 3.60
Betala i | Wai 160,161,171
86 (Ghatkuroda) Mohadi ainganga 161, 4.80
87 | Khamari Bu Mohadi Sur 40,41,47,48 1.20
88 Chikhali 1 Tumsar | Bawanthadi 515,514,513 1.05
89 Chikhali 2 Tumsar | Bawanthadi 489 1.20
] 220,221,858,957,170,865,177,1
op | LPORER Tumsar | Bawanthadi | 66,164,167,168,169,180,490,17 1.93
Bizurg L 78
Dongri . | 263,264,265,356,352,353,354,3
91 Buzurg 2 Tumsar Bawanthadi cc 1.62
92 Lobhi 1 Tumsar | Bawanthadi 258,259, 260, 261 262 2.70
] .| 221,225/1,225/2, 226,227
2 Tu B tl') d_l ’ ’ s »
93 Lobhi msar awantha 236, 237 1.46
94 | Lobhi3 Tumsar | Bawanthadi | 6% 61/1 61/{;’5 /55 63/1,63/2, 3 5
g5 | Chandmara 1 | Tumsar | Bawanthadi 97,96,101,92,90 3.94
96 | Chandmara 2 Tumsar Bawanthadi 228,215,229, 230, 231 1.85
hti Aanjan .
97 A"“SVihri 1’ Tumsar | Bawanthadi 1190,1183, 2821, 2818 4.50
Aashti Aanjan :
98 svﬂm_ : Tumsar | Bawanthadi 1265,1275, 1270, 1271 3.80
99 Dhutera 1 Tumsar Bawanthadi 64,63, 65,66 S
100 | Dhutera 2 Tumsar | Bawanthadi 117,118,128,116,130 3.33
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101 D . 146,147,140,
) hutera 3 | Tumsar | Bawanthads 141,142,143,144,145 e
} 102 | Kavlewada 1 | Tumsar | Bawanthadi 152,149,148,144 2.78
71103 | Kavlewada2 | Tumsar | Bawanthadi 253,254,255,256, 215
}@4 Kavlewada 3 Tumsar | Bawanthadi 237,238,239,240,241 2.67
| 105 Sondya 1 Tumsar | Bawanthadi 235 4.00

) \ 106 Sondya 2 Tumsar | Bawanthadi 171,172,173 4.60
) 107 Sondya 3 Tumsar | Bawanthadi 48,47,46,45 297

108 | Mandvil Tumsar | Wainganga 14 4.00
y 1109 | Mandvi2 Tumsar | Wainganga 29 3.66

110 Sukli de Tumsar | Wainganga 451,450, 446 2.00
} 1111 | Warpindkepar | Tumsar | Bawanthadi 339,340,412,413,414 3.50

112 | Chargaon Tumsar | Wainganga 10,11,16,17 4.03
) [113| Umarwada | Tumsar | Wainganga 390, 393, 395, 397 4.50
) | 114| PanjraRe Tumsar | Wainganga 132/1,132/2 4.00
\ 115 | Tamaswadi Tumsar Wainganga 245, 246, 22‘,67?)’ _226,57;’ 267,269, 4.00
J ’

116 Koshti Tumsar Wainganga 291, 294, 295, 330,327,325
) 117 Bori Tumsar Wainganga 160, 161,176,177
) 118 Bamhani Tumsa Wainganga 371,372,573,/1,373 /2

Total
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District Index

Taluka Index

-

District: Bhandara
Applied Sand Ghat Area

Plate No. 1

KEY PLAN

Dhanori Sand Ghat

Adjecent Gat Nos. : 180/1,180/2,181,579,182,183.

Village Taluka District State Area

Dhanori Pauni Bhandara Maharashtra 4.50 Ha

I | B e i Tl NS G N S N
: 3 2 X o RN Ty ey Sisapu 40 / J Date of survey : 08.10.2025 Scale :- 1 : 50000
\ PN M &L \ e ;, % 7, Al A A This is to certify that the information given in this Plan is correct
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= . : = S G . o YL i [ to the best of my knowledge.
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District Index

Applied Lease Area
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E Distie ghisale Plate No. 3
_ Applied Sand Ghat Area
Z CADASTRAL PLAN
614 Y s
21E Dhanori Sand Ghat
615
3 Adjecent Gat Nos. : 180/1,180/2,181,579,182,183.
9
% Village Taluka District State Area
Dhanori Pauni Bhandara Mabharashtra 4.50 Ha

Date of survey : 08.10.2025

Scale :-Not To Scale

This is to certify that the information given in this Plan is correct
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Plate No.4
SURFACE PLAN
Dhanori Sand Ghat

Adjccent Gal Nos. : 180/1,180/2,181,579,182,183.

—
Village Taluka District State Area
Dhanari Pauni Bhandara Maharashira | 4.50 Ha
Date of survey : 08.10.2025 Scale - 1 : 2500

This is to certify that the information given in this Plan is correct
to the best of my knowledge.
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SECTION ALONG C1-C2

SECTION ALONG C3-C4
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Plate No.5
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GEOLOGICAL PLAN AND SECTION

Dhanori Sand Ghat

Adjecent Gat Nos. : 180/1,180/2,181,579,182,183.

s
VilluEe Taluka Distnct Statc Arca
Dhanari Pauni Bhandara Maharashira 4.50 Ha

Date of sunvey : 08.10.2025

Scale - 1: 2500

This is 1o certily that the information given in this Plan is correct
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Dhanori Sand Ghat
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__ Village Taluka District State Arca
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Plate No.7
ENVIRONMENT MANAGEMENT PLAN
Dhanori Sand Ghat

Adjecent Gat Nos. : 150/1,180/2,181,579,182,183.
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PRE MONSOON PLAN
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MONSOON PLAN
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Adjecent Gat Nos. : 180/1,180/2,181,579,182,183.
[ Vine: Taluks ST St A
Dhanor Pauni Rhandara Maharashira 4.50 Ha
SECTION ALON 1C2 . SECTION ALONG C3-C4 Date of sunvey : 08.10.2025 Scale - | : 2500
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PILLAR NO. | LATITUDE (N) | LONGITUDE (E)

1 20° 45' 37.30" | 799 41' 31.27"
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4 20°45' 46.84"  79° 41' 19.49"
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Plate No. 12
ENVIRONMENTAL PLAN
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Dhanori Sand Ghat
| Adjecent Gat Nos. : 180/1,180/2,181,579,182,183.
Village Taluka District State Area
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| ! Date of survey : 08.10.2025 Scale - 1 : 5000
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F.No.22-1/2019-IA.III [E116917]
Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)
*kkkk

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi- 110003

Dated: 15th December, 2021

OFFICE MEMORANDUM

Sub.: EC application form for B2 category projects — reg.

The Ministry vide Notification dated 15" January 2016 amended the EIA
Notification 2006 stating that projects regarding mining of minor minerals which
fall under category B2 of the Notification shall apply through Form 1M provided
in the appendix VIII of the Notification.

2. Further, the Ministry vide Office Memorandum dated 20" April 2018
directed that all project, other than projects covered under schedule 8 of the EIA
Notification and mining of minor minerals upto five hectares, which are
categorized as B2 shall apply for Environmental Clearance as per the provision of
Form-2.

3. Subsequently, based on the direction of the Hon’ble National Green

Tribunal (NGT) vide order dated 15" September, 2018 in O.A. No. 186 of 2016
(Satendra Pandey Vs Ministry of Environment Forest & Climate Change & Anr),
use of Form-1M for accepting EC applications for minor minerals upto five

hectares has been examined in the Ministry. The matter has also been discussed
with various SEIAAs/SEACs.

4, Based on above, the Ministry hereby directs that, henceforth, for all
Category “B2” projects [other than those covered in schedule 8 of the EIA
Notification 2006], the project proponents shall apply in Form-2 on PARIVESH
portal along with requisite documents. On selection of category as “B2”, the
fields in Form-2 which may not be relevant for such projects, [i.e., EIA Report
etc.] shall automatically get disabled.

D The Office Memorandum dated ZOthApril 2018 shall get modified to that
extent.
6. This is issued with the approval of the competent authority.
(A K Agrawal)
Director
To

1. Chairperson/Member Secretaries of all Expert Appraisal Committees
2. Chairperson/Member Secretaries of all SEIAAs/SEACs

3. All Officers of IA Division
Page 1 of 2
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Copy for information to:

1. PS to Minister for Environment, Forest and Climate Change
2. PS to MoS (EF&CC)

3. PPS to Secretary (EF&CC)

4. PPS to AS (RA)/JS(TK)/JS(SKB)

5. Website of MoEF&CC/Guard file

Page 2 of 2
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No. J-11013/41/2006-IA.11(I)
Ministry of Environment and Forests

Paryavaran Bhavan,

C.G.O. Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434

Dated the 30" December, 2010

Guidelines for Preparation of pre feasibility report for o inin

prior environmental clearance in terms of the provisions of EIA

notification, 2006

E£IA notification, 2006, requires submission of Form I and pre-feasibility report
for obtaining prior environmental clearance. It has, however, been observed that the
pre-feasibility report submitted by the proponent for seeking prior environment
Clearance is sometimes sketchy and does not contain all the relevant information
required for scoping the project for prescribing the terms of reference for
undertaking detailed EIA studies.

The matter has been under consideration of Ministry of Environment and
Forests for quite some time and it has now been decided to issue guidelines for
preparation of pre-feasibility report. The enclosed guidelines are generic in nature to
be followed by all concerned, of course there could be some variations from sector
to sector depending on the sector specific requirement of information.

SN,
(Dr. S.K. Aggarwal) T
Director
To
| All the Officers of IA Division
2. Chairpersons and Members of Sectoral EACs of MoEF
3. Chairpersons / Member Secretaries of all the SEIAAs/SEACs
4. Member Secretaries of all SPCBs / UTPCCs
Copy to:
PS to MEF
PPS to Secretary (E&F)
PPS to AS(JMM)
_Advisor (NB)
Website, MoEF
Guard File
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Ministry of Environment and Forests

notification, 2006

The EIA notification of 2006 stipulates that the application seeking
prior environmental clearance, amongst other things, must provide a
copy of the pre-feasibility report along with application in prescribed
format (Form I). The contents of the pre-feasibility report though are
generally understood; however, in order to ensure that the contents of
pre-feasibility report are comprehensive enough and provide necessary
information required for scoping the project, following guidelines are
provided. The pre-feasibility report should invariably provide a broad
outline of the following aspects; however, should details of some of the
aspects listed hereunder are not available, project proponent should
clearly indicate so and provide an indicative/representative
information on such aspects. While the pre-feasibility report should be
brief, the minimum information required for scoping and prescribing
TORs should be made available therein.

1. Executive Summary
2. Introduction of the project/ Background information

(1) Identification of project and project proponent. In case
of mining project, a copy of mining lease/ letter of
intent should be given.

(11)  Brief description of nature of the project.

(1li) Need for the project and its importance to the country
and or region.

(iv) Demand-Supply Gap.

(v) Imports vs. Indigenous production.
(vi) Export Possibility.

(vii) Domestic / export Markets.

(viii) Employment Generation (Direct and Indirect) due to the
project.



3. Project Description

(i)
(ii)

(iii)

(iv)
(v)

(vii)
(viii)
(ix)
(x)

Type of project including interlinked and interdependent
projects, if any.

Location (map showing general location, specific
location, and project boundary & project site layout)
with coordinates.

Details of alternate sites considered and the basis of
selecting the proposed site, particularly the
environmental considerations gone into should be
highlighted.

Size or magnitude of operation.
Project description with process details (a schematic

diagram/ flow chart showing the project layout,
components of the project etc. should be given)

Raw material required along with estimated quantity,
likely source, marketing area of final product/s, Mode of
transport of raw Material and Finished Product.

Resource optimization/ recycling and reuse envisaged in
the project, if any, should be briefly outlined.

Availability of water its source, Energy/ power
requirement and source should be given.

Quantity of wastes to be generated (liquid and solid)
and scheme for their Management/disposal.

Schematic representations of the feasibility drawing
which give information of EIA purpose.

4. Site Analysis

(1)

(i)
(iii)
(iv)

Connectivity.
Land Form, Land use and Land ownership.
Topography (along with map).

Existing land use pattern (agriculture, non-agriculture,
forest, water bodies (including area under CRZ)),
shortest distances from the periphery of the project to



(v)
(vi)
(vii)

(viii)

1088

%

periphery of the forests, national park, wild life
sanctuary, eco sensitive areas, water bodies (distance
from the HFL of the river), CRZ. In case of notified
industrial area, a copy of the Gazette notification should
be given.

Existing Infrastructure.

Soil classification

Climatic data from secondary sources.
Social Infrastructure available.

5. Planning Brief

()

(ii)
(iii)
(iv)

(V)

Planning Concept (type of industries, facilities,
transportation etc) Town and Country
Planning/Development authority Classification

Population Projection
Land use planning (breakup along with green belt etc).

Assessment of Infrastructure Demand (Physical &
Social).

Amenities/Facilities.

6. Proposed Infrastructure

(i)

(ii)
(iii)
(iv)
(v)

(vi)
(vii)
(viii)
(ix)
(x)

Industrial Area (Processing Area).
Residential Area (Non Processing Area).
Green Belt.

Social Infrastructure.

Connectivity  (Traffic and Transportation Road/
Rail/Metro/Water ways etc)

Drinking Water Management (Source & Supply of
water)
Sewerage System.

Industrial Waste Management.
Solid Waste Management.
Power Requirement & Supply / source.



7. Rehabilitation and Resettlement (R & R) Plan

(i)  Policy to be adopted (Central/State) in respect of the
project affected persons including home oustees, land
oustees and landless laborers (a brief outline to be
given).

8. Project Schedule & Cost Estimates

(i)  Likely date of start of construction and likely date of
completion (Time schedule for the project to be given).

(i)  Estimated project cost along with analysis in terms of
economic viability of the project.

9. Analysis of proposal (Final Recommendations)
(i) Financial and social benefits with special emphasis on

the benefit to the local people including tribal
population, if any, in the area.

3 % 3K kK 3k ok ok ok ok ok
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Sr. Name of Sand Taluka Name of River Adjoining Gat. No. / Survey No./ Total area (Ha))
No. Ghat Khasra No.

1 Wadegaon Bhandara | Wainganga 1 Part 4.60

(Rithi)
2 Mandavi Bhandara | Wainganga 558, 559, 560, 561, 562 3.50
3 Kothurna Bhandara | Wainganga | 573,571/1,571/2, 569, 570 1.62
4 Juni Takli Bhandara | Wainganga 319/1, 319/2 4.00
5 Bhojapur Pauni Wainganga 222,226,227,230,231, 232, 4.90
245
6 | Khatkheda 1 Pauni Wainganga 564, 560,199, 200,202,517, 4.90
562,219,220,201
7 Khatkheda 2 Pauni Wainganga 247,255 4.96
8 kodambi Pauni Wainganga 42,32,31,29,24,23 2.97
9 Vilam Pauni Wainganga 268,275, 269,270,271, 272, 4.90
273
10 Mangli 1 Pauni Wainganga 593,558/1,558/2 4.90
11 Junona 2 Pauni Wainganga 419,415,413,412 3.00
12 Yenoda Pauni Wainganga 38,41 4,57
13 Junona Pauni Wainganga 62,61,59 4.50
14 Gudegaon Pauni Wainganga 150,176,177,178,179, 180, 4.90
189, 190
15 Pauni Pauni Wainganga 23,15/3A,15/3B 4.06
16 Pauni 2 Pauni Wainganga 86, 85,82/2/1 3.98
17 Shivnala Pauni Wainganga 609, 608, 607, 606 4.50
18 Walni 1 Pauni Wainganga 4,5, 889, 888, 887, 886, 885 4.50
19 Walni 2 Pauni | Wainganga 815,816, 814 4.50
20 Itgaon Pauni Wainganga 13,14,19, 20, 23, 691, 27 4.55
21 Kurza Pauni Wainganga 740, 745,757,770, 774 3.15
22 Ruyad Pauni Wainganga 65, 66,119,122 4.50
23 Khaksi Pauni Wainganga | 165,166,167, 168, 170, 171, 4.80
. . . 172,173,174, 175, 176,177
24 Dhanori Pauni Wainganga 181/1,180/2,181, 579, 4.50
. 182,183

25 Visapur Pauni Wainganga 33/1,33/2,33/3,32,69,70 4.50
26 | Kodurli Pauni | Wainganga 344,345 3.00
27 Wattetkar Sakoli Chulbandh 10 2' 20
28 | Salebardi Sakoli | Chulbandh 122,123,124,125 1

29 Sasra s:c{oﬁ SEUi:andh . 553,556 2'32

Sakoli u :
30 | Khandala andh 41,58, 59, 54 2.00
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\ 31 (J:;:gﬁ;t Sakoli | Chulbandh | 657,656,655,654,653, 540, 581 250
) Part, 541
BZ Parsodi Sakoli | Chulbandh | 530, 531, 525, 533, 534, 536, 2.00
(Amrai) 537,539,538,532,529
33 Parsodi Sakoli | Chulbandh | 824,829,830,831,832,833,865 3.00
k (Powartoli) Part, 867 Part, 863, 864, 835,
836, 837, 838, 839, 840, 841,
842, 843, 844,847,845
\ 34 Mahalgaon Sakoli Chulbandh | 319,317,316,228/1,212,225 1.10
35 Jambhali Sakoli Chulbandh 285, 286, 287, 288, 289, 290, 1.35
. 293, 294, 295, 296
36 | Nyaharwani Sakoli Chulbandh 84/1,84/2 2.00
6, 17/1/1,
37 Palasgaon Lakhani Chulbandh 17/2,17/3,19/2,19/3,19/4,1 2.50
9/5,19/6,19/7, 19/8, 19/9
307, 306, 305, 304, 303. 302,
38 Miregaon Lakhani Chulbandh 620,301, 619, 300, 297, 294, 3.20
287
. 410,408,407, 406, 405, 404,
39 | Marhegaon Lakhani | Chulbandh | 03" 718 402 400, 411, 466 1.50
155,158,391, 163, 164, 165,
40 Wakal Lakhani Chulbandh 173,174,175,176,177,178, 2.48
181,182
41 | Vihirgaon | Lakhani | Chulbandh 3:;21?5 ?9,213‘, 3;212 33‘32" 33})‘,37 2})66' 2.60
. 133,137,139, 140, 141,173,
42 Narwha 1 Lakhani Chulbandh 178,179, 180 3.00
43 Narwa 2 Lakhani Chulbandh 208,211, 212,213,214 3.00
44 | Narwa3 | Lakhani | Chulbandn | 0M/1 10?1)15931/ 1,104/1, 2.38
45 Pathari Lakhani | Chulbandh 470,471,/1 3.85
46 Khairna Lakhandur | Wainganga 489,487,476 & 478 4.50
47 Kholmara Lakhandur | Chulband 125,124,117,116, 113,163 3.60
48 Lakhandur | Lakhandur | Chulbandh 132,143 1.50
49 Asola Lakhandur | Chulbandh 13,12, 26, 3,27,872, 34 2.09
50 Bhagadi 1 Lakhandur | Chulbandh 57,62 1.30
51 | APATEN | Lakhandur | Chulbandh 344/2,345/3 1.25
52 Donad Lakhandur | Wainganga 714,716 3.01
53 Moharna 2 | Lakhandur | Wainganga 848, 836 4.80
54 Irali Dambi | Lakhandur | Wainganga 654,464,447,446 4.80
55 Nanded 1 Lakhandur | Wainganga 206,210,211 4.80
56 Moharna 1 | Lakhandur | Wainganga 835/1,835/2, 836 4.50
57 Gavralal Lakhandur | Wainganga 65/1,65/2,50 4.80
58 Gavrala 2 Lakhandur | Wainganga 65/1,65/2 4.80
59 Gavrala 3 Lakhandur | Wainganga 65,50,739 4.80
60 Vihirgaon | Lakhandur | Wainganga 248, 249, 252 1.60
61 Tembhari Lakhandur | Wainganga 13,15,14,1/1 4.50
62 Itan Lakhandur | Wainganga 18,19 4.30
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63 | Dandegaon |Lakhandur | Chulband | 253,254, 255,256, 257,259 |
64 Dhamapuri | Lakhandur | Chulband 1,2,12,14
65 Kocchi Lakhandur | Chulband 17,13,8,9,10,12
66 | Dighori Mothi | Lakhandur Chulband 245, 235, 262, 225,248,
67 Barvha Lakhandur | Chulband 373,371,370,369
68 Bhagdi 2 Lakhandur | Chulband 20, 21,22,23
69 Soni Lakhandur | Chulband 742,740,737,718,719/1,739
70 | Dhiwarwada | wohadi | Wainganga | 430 A 431432433434, 435
71 | DRiwarwada | mohadi | Wainganga 460,461,462 4.80
. ,437,436,431,404,4
72 | Mundhri Khu Mohadi Wainganga 440'439’43803 402 4.20
73 | MundhriBu | Mohadi | Wainganga 1,468 Part 4.70
74 | Kanhalgaon Mohadi | Wainganga 6,381,375,376,374 4.20
75 | Devhada Kh. | Mohadi | Wainganga 31,32,25,24,310 1.41
76 Nilaj Khu Mohadi Wainganga 220,221 3.91
77 Takli Mohadi Sur 154,155,158,159,160,203, 205 2.25
78 Pachgaon-1 Mohadi Sur 258,259,260,261,265,264, 266 1.20
79 Bothali Mohadi Sur 181,182,183,201 2.50
80 | Mohgaon Devi Mohadi Sur 319,320,321 1.11
81 | Betala South Mohadi Wainganga 9,52,1,35,103,6,10,37,1040 4.80
82 Betala North Mohadi Wainganga 949,887 4.80
83 Nilaj Bu 1 Mohadi Wainganga 417,416,415,4%;;413,410,409,4 4.90
84 Nilaj Bu 2 Mohadi Wainganga 42,429,428 4.80
85 Nilaj Bu 3 Mohadi Wainganga 65,66,67,70 3.60
Betala i i 160,161,171
86 (Ghatkuroda) Mohadi Wainganga ,161,17 4.80
87 Khamari Bu Mohadi Sur 40,41,47,48 1.20
88 Chikhali 1 Tumsar Bawanthadi 515,514,513 1.05
89 Chikhali 2 Tumsar | Bawanthadi 489 1.20
. 220,221,858,957,170,865,177,1
90 Dongrl Tumsar | Bawanthadi | 66,164,167,168,169,180,490,17 1.93
Buzurg 1 1,178 '
Dongri . | 263,264,265,356,352,353,354,3
\ 91 Buzurg 2 Tumsar Bawanthadi o 1.62
92 Lobhi 1 Tumsar | Bawanthadi 258,259, 260, 261 262 2.70
93 ‘ Lobhi 2 Tumsar Bawanthadi 221,225/ ;’3262 ;é ?7' 226,227, 1.46
94 Lobhi 3 Tumsar Bawanthadi 60,61/1, 61/62::?,???' 63/1,63/2, 1.30
95 | Chandmara 1 | Tumsar | Bawanthadi 97,96,101,92,90 3.94
96 | Chandmara 2 Tumsar Bawanthadi 228,215,229, 230, 231 1.85
Aashti Aanjan . -
‘797 sVihri 1-] Tumsar Bawanthadi 1190,1183, 2821, 2818 4.50
Aashti Aanjan .
98 Vihri 2 Tumsar | Bawanthadi 1265,1275, 1270, 1271 3.80
99 Dhutera 1 Tumsar | Bawanthadi 64,63, 65,66
: 1= 3.36
100 | Dhutera 2 Tumsar | Bawanthadi 117,118,128,116,130 333
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\ 101 ‘ Dhutera 3 Tumsar

. 146,147,140,
ozl Dawanthigdi 141,142,143,144,145 213
Kavlewada 1 Tumsar | Bawanthadi 152,149,148,144 2.78
| 103 | Kavlewada2 | Tumsar | Bawanthadi 253,254,255,256, 2.15
| 104 | Kavlewada 3 | Tumsar | Bawanthadi 237,238,239,240,241 2.67
u05 \ Sondya 1 Tumsar | Bawanthadi 235 ~__4.00
| 106 | Sondya 2 Tumsar | Bawanthadi 171,172,173 4.60
| 107 Sondya 3 Tumsar | Bawanthadi 48, 47,46, 45 2.97
| 108 | Mandvi1 Tumsar | Wainganga 14 4.00
109 Mandvi 2 Tumsar Wainganga 29 3.66
110 Sukli de Tumsar Wainganga 451, 450, 446 . 2.00
111 | Warpindkepar | Tumsar | Bawanthadi 339,340,412,413,414 3.50
112 Chargaon Tumsar Wainganga 10,11,16,17 4.03
113 | Umarwada Tumsar Wainganga 390, 393, 395, 397 4.50
114 | PanjraRe Tumsar | Wainganga 132/1,132/2 4.00
115 | Tamaswadi Tumsar | Wainganga 245, 246, 229/% 3?71’ 2575262, 4.00
116 Koshti Tumsar Wainganga 291, 294, 295, 330,327,325 3.00
117 Bori Tumsar | Wainganga 160,161,176,177 4.50
118 Bamhani Tumsa Wainganga 371,372,373,/1,373/2 3.50

Total
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